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INTRODUCTION 

I. tho Chairman. Committee on Public Undertakinp having been authori .. 
led by the Committee to submit the Report on their behalf. present this 43rd 
Report on Action Taken by Government on tbe recommendatioDs contained in 
the 25th Report oftbe Committee on Public Undertakings (Eigbtb Lok Sabba) 
on Eastern C.oalfields Limittd. 

2. Tbe 25th Report of tho Committee on Public Undertaklngl was preaen. 
ted to Lok Sabba on 29 April, 1987. Replies of Government to all tbe recom-
mendations contained in the Report were received on 24 March, 1988. The 
replies of Government were considered by the Action Taken Sub-Committee or 
Committee on PubJic Uudertakiugs on 21 April, 19S8. The Committee al~ 
considered and adopted this Report at their sitting beld on 21 April. 1988. 

3. An analysis of tbe action taken by Government on tbe recommen-
dations contained in the 25th Report (1986-87) of the Committee is given in 
Appendix DI. 

NBWDnm; 
April 2J, 198R 
'YlIl6alihll s;-J9lo1sr 

VAKKOM PURUSHOTHAMAN 
Chairman, 

~",t~~e 011 Public U"t/e'tak"" •• , .~ ." : ' 

(vit) 



CHAPTER I 

REPORT 

The Report of the Committee deals with the action taken by Goyernment 
on the rceo mmeodations contained in the Twenty-Fifth Report (Eighth 

'toI'Sabj!a) of the Committee on Public Undertakin,s on Eastern Coalfields 
Ltd. which was presented to Lok Sabha on 29 April, 1987. 

2. Action TaJcen Notes have been received from Government in reapect 
of all the 45 recommendation! contained in the Report. These haYe been 
categorised as follows:-

(i) Recommendations/Observations that have been accepted by Govern-
ment S. Nos. 2, 5-9, 11-16. 18-26, 29-31. 33-38. 40.42,44 and 45. 

(ii) Recommendations/Observations which the Committee do not 
desire to pursue in view of Government's reply. 
S, Nos. 17, 32. 39 and 43 

(iii) Recommendations/Observations in respect of which replies of 
Government have not been accepted by the Committee. 
S. NOl. 3. 4. 10 and 28. 

(iv) RecommendatioDs/observations In respect of which final replies 
of Government are awaited. 
S. Nos. 1, 27 and 41. 

3. The Comlllittoe desire that the 8aal reply Ia relpeet of rteOmDlea 
_doDS for wblela only InteriDl replies han beeD gl,. by Go'ena ... t..... he 
famllbed to the Coaamlttee ezpedltiously. 

4. The Committee will now deal with the action taken by Government 
on some of their recommendations. 

A. Tra"sfer of Assets and LiQbilities to EeL. 

Recom .... atloD S. No. 1 (Paralf.ph Nos. 1.1 ud 1.17) 

~5. The Committee had noted that even though Eastern Coalfields Ltd. was 
incorporated. in November, 1975. tho legal formalities for the transfer of alsets 
and liabilities In favour of EeL had not been completed even after 12 yean of 
the incorporation or the" company. The Committee had. therefore, recom-
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mended that legal formalities should immediately be completed and aBlets and 
liabilities transferred in favour of ECL within a period of aix montha, as 
promised by the representatives of the Ministry during his evidence. 

6. In their reply the Government have Inter·alla atated u follows:-

"Coal India Ltd. have made progre.. in the formulation of various 
proposall in con.u1tati~n with a reputed firm of Chartered Accountant 
Mis. S.R..Batliboi &. Co. for tbe purpose of transferrina the aSletl, _and 
liabilities from Coal India Ltd. (Boldin, Company) to its' various 
subsidiary companies includina Eastern Coalfields Ltd. While all out 
eiforts are -beiDrmade to get t~ Job accomplished as soon as possible. it 
has nOt been poaible to complete the job by the 30th June, 1981 as 
promised and some more time is needed to complete the same." 

As regards the latest position, Government have stated as follows : 

"Coal India Limited have since formulated tbe acbemes for transfer of 
assets and liabilities from Coal India Limited to its subsidiary companies 
includina Eastern Coalfields Limited. The proposals containina tbe 
schemes have been referred to tbe Department of Company Affairs in 
February. 1988 for tbeir con.ideration and approval. The implementa-
tion of tl;le scbemes regardinl transfer of assets and liabilities from 
Coal India Limited to Ea.tem Coalfields Limited, amonpt otbers will 
be undertaken by Coal India Ltd. after gettina the dpproval from the 
Deptt. of Company Affairs wbich is expected to take some more time." 
Accordingly. tbe Ministry asked in January, 1988 for a further extension 
of six month. for completion of the job. 

,. The Committee regret to Dote tIIat legal formalities for traasler of 
ISlets aDd liabilities fD favour of ECL bIYe Dot beeD completed 50'11'. They 
take a .rlous Dote of the matter particularly 10 view of tile flct that AddlttGDl1 
Secretary. Department of Coal bad, promlsedbdore die Committee during 
.• ,ideoce as far blck as 10 JaDuary. 1987 that the I .. al formalities would be 
completed withiD Dest six mODtbs. The Committee have thas gathered the 
ImprealoD tbat DepartmeD' of Coal aDd Coal ladia Ltd. have DOt takea tbe 
matter witb • seDse of urgeaey IDlplte of clear assurance giveD to the Committee 
by AdditloDal Secretary of the Mialstry. The Committee feel th.t wbeD the 
Go,erameDt ha. made a commitmeDt before the Committee, they ought to bIYe 
bonoured It and shoald lIuetakea eyer, possible steps to 1a111 the reqalrmellts of 
traasferrlag tile asleta aDd lIabllltietil iD fa,our of ECL. The Committee, 
therefore. reiterate that lepl formalities for transfer of aueh aDd liabilities la 
favour 01 ECL Idlould be eom,leted without uy lorther delay aid COIDm"tee I)e 
!Qf.rme'. 



B. Objeeti.tl and obligatiolU 

Rteommeadatlon S. Nos. 3 el 4 (Parapa,.. Nos. 2. 14 ell. 15) 

8. The Committee bad noted tbat micro objectives of EeL had Dot beeD 
framed so far inspite of BPE suidelines issued in 1979 and 1983 accordia, to' 
which each public undertakin, was required to formulate, with specific approval 
of the administrative ministry. a statemelit of micro objective. coDsiltODt with 
broad objectives spelt out in Industrial Policy Statement of December, 1977 
to facilitate realistic and meaninlful evaluation of the enterpriae by Parlia-
mentary Committees ud rho Government Accordin,ly the Committee had 
recommended as follows:-

"The objectives drawn by the Coal Iodia for all its subsidiaries aDd 
placed before Parliament in Juno, 1977 are worded rather too generally. 
while objectivCl aDd obligations to be framed under BPS guidelines, 
are required to spell out specificaJly the broad principles for creation of 
various re.erves, rcspoDsibility of self.financinl anticipated return on 
capital employed and the basis of working national wase and pricin, 
policies so that theae could provide bllic parameter. for evalDatinl 
the performance of Dndertakin,s and also taking timely remedial 
measures, wherever nccessary. The Committee, therefore. rcommend 
that the objectives of BeL should also be d.arly redefined as per BPS 
guidelines to serve as a mandate for the organisation and to ovaluate its 
performance with reference to those abjectivea. These redefined objectives 
of EeL should be laid before tbe Parliament within six months of the 
presentation of this Report." 

9. In tbeir reply the Government have stated tbat Coal ladia Ltd., as a 
Holdinl Company, with five subsidiaries. including eastern Coalfields Limited 
was formed on 1st November, 1975. The objectives to be pursued by CIL 
and its subsidiaries are· incorporated in tbeir respective Memorandum and 
Articles of Associations which were approved by the GoVernment and laid in 
both the Houses of Parliamcnt in June, 1977. It has been furtber stated that 
While it is true that tbe objectives mentioned arc general in the seose 
that they do not specify quantitative targets to be achieved, yet they do 
indicatc the areas of activities, in wltich elL and its subsidiaries have to 
concentrate in order to give improved performance and in order to pursue 
the micro objectives as contained in the industrial policy statement of 
December, 1977. In order to evaluate the perromance of Coal India Ltd. 
and its subsidiaries. iacluding Eastern Coalfields Limited. specific yearly and 
quarterly targets are fixed for all the subsidiaries and ror elL in the Annual 
Plan and the Annual Action Plan. Evaluation against these targets indicates the 
oxtont to which a company hal been able to achieve or not achieve tbe 
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objectives specified above. Bosides. tho Annual Plan and Annual Action 
Plan specify the targets in respect of objectives mentioned above. like produc-
tion, productivity, despatches. project implementation. welfare measures etc. 
The. targets are filed after detailed discussion with elL and concerned 
companies and the actual performance is monitored on a regular basis against 
those targets. Thus. it would imply that specific objectives mentioned above 
together with the targets for each company as prelCribed in the Annual Plan 
constitute the micro objectives and they provide a scientific basis for a 
meaningful evaluation of the performance. 

10. The Committee .re Dot impressed b, tbe belabouecl e:s:plaaatioD glvea 
b, the GoverameDt la regard to aot framlag the micro objectives of ECL as per 
BPE loideIiDe.s. The, .re not coD,inced of the .... a .. eDt .dvuced by Depart-
meat of Co.1 that targets for prod.ctloD, productivity. despatebes. project 
ImplemeatatlOD etc. as lpecifled ia ADnal Pia. aud ADDaal ActioD Taken Plan 
eollltltate the micro objectives ... d provide tbe ICleatlflc basis for evaluation of 
CompaDY's performaDct Tbis very argomeDt W8I also pot fortb before, tbe 
Committee by tbe represeDtadves of Departmeat of Co.1 durlDg their evideDce. 
ID view of abe fact ab.t abe micro objectives set for the IDbsldlaries of Coulodia 
Ltd. are worded in leaera' terma _d are aot In eoDIODaIlCe with tbe laideliDes 
laacd bJ HPE. the Committee stroal'Y rteolDJDead tbat CIL lIboald be asked 
to refnme tbe micro obJecd, .. ror Itllelf aDd for It I nb.ldI...... iDdudiag EeL 
ID __ of BPE guldeliDes issued 10 1979 .Dd 1983 and submit tbe same to 
Goverameat lor appro,al witbont any further delay. Needless to emphuise tbat 
a. tbe approval of micro objectives by the MiDiltry, actloD shoM. be taken 
for tayinl them before Parliament at the earliest. 

c. Project Formulation 

Recommendation 81. No. 10 (Paralraph No. 3.108) 

11. The Committee had observed that notwithstanding the time and 
cost over runs. there had been other technical deficiencies in the project 
planning and implemontation of projects. For example. Kenda OpeneRst 
project was closed due to geomining problems aftcr incurring expenditure of 
Rs. 240 lakhs, whereas Dobrana opencast project had to be closed owing to. 
hard strata conditions. According to the Committee projects were taken up 
without adequate survey. In this context, the Committee tiller· alta commcnted 
as follows:-

"closing of the projects could have beeD avoided had there been adequate 
prospecting and prc-prospect survey before project formulation. The 
Committee, therefore recommend that no project should be formulated 
aad .ubmittod to the OoverllJJlent for approval unless a thorough prc-
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feasibility study, dotailed exploration. realistic method of implementation. 
problems of electricity, rehabilitation of villagers (if involved). 
employment of local people etc. are gone into in fullest details. The 
Committee would also like to emphasise that the undertaking wDl 
be well advised not to take up aay new project in future without 
adequate assurance of the availability of surface laad and Stat~ Govern-
ment', support in ensuring law and order for execution of the project. 
The expansion of mine, within the existing lease hold should be resorted 
to as far as possible." 

12. In their reply the Government have stated that at the _tage of 
formulation of project, the requirement with regard to electricity, rehabilitation 
etc. are spelt out. However, it would not be practical to consider aU the 
problems related to availability of electricity. land rehabilitation of villagers 
and employment of local people at the time of· project formulation and 
placed before various authorities for approval. Consideration of these problems 
and arriving at a feasible _olution to sort out these problems is a management 
function which is taken up concurrently as the project is processed (or approval 
and taken up for implementation It may not also be feadble to obtain 
assurance with regard to availability of land, maintcnance of law and order, 
before the projects are taken up as this will involve large scale negotiations 
with a large number of owners and State Government would not normally 
give an assurance o( this nature. However. at the appraisal/scrutiny stage, 
the reasonableness of amount of time for completion ot these activities i. 
ascertained before a project is processed for Government approval. 

13. Tbe Committee are DOt aatiaflecl with the repl, of the Go,ernmeat. 
The Committee .re amazed to DOte the GoveraJDeDt staDel that all probl ... 
relatecl to electricity. laud. rebabilitatioa of ,illagers ad employmeDt of loa) 
people caDDot be cOD:ddered at tbe time of project formalatioD aud placed 
before ,arioas authorities for approval. Similarly. it hu evea beeD stated that 
It mly aot be fea!lible to obtaiD aslunaee "itb rtllrd to availability .f larul. 
mllattaaace of la. and order before the projects are takea ap. The Committee 
art of the ftrm view that as these pre-reqaisites are very esIIential for saccessfal 
impiemeataUn of aay project. alsaraaee with reaard to their availability mllIt 
be obtaiaed before taklDg up any new project. They, therefore, reitente their 
oriliaal reeommeadatloD that DO project Hoald be formulated aud submitted to 
the Governmeat for approval uleas a tborough .pre-feasibllity study. detaJled 
uploratioD realistic method of buplemtatatloa, problems of electrfdty, 
nlaabllitatioa of villagers (if iDvol"d,. employ_at of local people etc. an gooe 
Ioto fa fallest detalt.. The Committee woald allo like to stress that lbe auder-
takIog sbould not take auy DeW project 10 fature wkbout adeqaate allunace of 
the .,allabWty of surface laad ud Stat, Go,ernmeot npport iD easarilll". 
aDd order for .ztCutloD of projects. 
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D. Accumulatitm 0/ coal ItOCU 

Reco ....... ttoa St. No. 27 (Para .... ph NOI. 4.71 &: 4.72) 

14. In the context of accumulation of huge coal stocks in the company. 
the Committee had inter-alia observed as follows :-

'-The Company takes note of shortaaes of more than 5% of the stock 
aJ,ld 1000 tonuel or more in collieries. Durina 1 ~81-82 to ]984-85, 
such shortages were to the tune of 5.83. 6.('6. J .91 and 3.78 lakh tonnes. 
reapedively. During tbese years. the number of cases of disciplinary 
action against the officers responsible for shortages were '4, 37. 24 and 
11. respectively. The punishment awarded was warning. stoppage ot' 
increment and stoppage of promotion. In Committee', view the punisb-
ment awarded'in these cases i. very lenient as compared to tbe value of 
coal found short and in fact it encouraged tbe disbonest employees to 
include in offence. The Committee are of the firm opinion that tne 
punishment should be more severe Bod deterrent. Even the Additional 
Secretary, Department of Coal was frank enougb to admit in evidence 
wben he stated 'my feeling has been that the punishment has not been 
commensurate with tbe offence committed.' 

No doubt the puniiihment awarded at present was in terms of guidelines 
approved by the Government but the guidelines appear to pc too loft 
Bnd ineffective in achieving tbe objective of stopping 'prevailing 
malpractices in the undertaking. The ComUlittee, therefore. recommend 
that as agreed to in evidence by the Additional Secretary. Department 
of Coal, the Government should revise tbe guidelines for awardina 
punishment with a view to providing severe aDd exemplary penalties for 
those found responsible for the shortages of coal." 

15. 10 their reply the Governrnent have stated tbat. Coal India Ltd. has 
set up the Committee vide its order No. CIL/D(F)/llOO dated 18.!H187 under 
the Chairmanship of Dr. R.P. Aiyar. Director 11M to examine the adequacy 
of the present Management IDfOl'matioQ System of Area. subsidiary aDd 
holdiog company levels and bring about improvements with particular reference 
to the needs of level at which lucb information il to be used. The Committee 
whicb was elpect~d to submit ill report by December. 1987 bal not submitted 
ill. report as yet. The report is expected to be available in Dext 3-4 mODths 
time. Only after receipt of the Committee's recommendation. CIL will go 
in for formulation of the revised guideliDes. 

l6. The eo_mlUee ... ,bat _pert ao...utee let ... · &o.xa.I ............. .,. 
of prae.t Mln,emeat laformatloa System .... to· -u- ..... __ dtuete 
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_,. ... ut.,. to complete their "dy 011 the IUb)fet IDd _mit their Repot1 at 
tile eullest. T_ C ...... htee w08lt1 illIG like to IJe .pprlled of tile ncem •• 
d.doDI of the npert committee ud the IdioD take. byeoal Wa ... 'ECL 
tHreoD. 

E. Performance I.K. RopewQ),I 

RecommeadltloD SI. No. 28 (paragr.ph No. 4.91) 

17. The Committee bad noted that as against the designed capacity 0( 
45 lalch tODnes of J.K. Ropeways, the actual production ofthi. uDit ranged 
between 6 I.th .tonnes to 13.86 Jakh tonnep during the years 1975·76 to 
1985-86. In tbe context of poor production preformance of J. K. Rope"a,s, 
the Committee had recommendedtbat company must take necessary·stept 
to optimise the capacity utilisation of J.K. Ropeways and also to bring down 
it' cost of supplying land to make it competitive with private contractor. The 
Committee also recommended that effort. should be made to minimilethe 
depend ence on private contracton. 

18. In tbeir reply the Governmcnt have atated that in order to optimise 
the capacity utilisation of J.K. Ropeways, MI. MIJllum Industrial products. 
Calcutta were appointed consultants in January, 1986 to conduct investigatioDi 
into operational problems of J. K. Ropeways instillations. The Consultants' 
report was received in Maroh ] 98, and actions were initiated on the recom!-
mendations from April, 1986. Duc to tbese actions, there has been margina. 
improvement in out dumping through the mODocable rope way system ooly 
Bicable ropeway needs major revamping and tbe total performance dependl 
on efficient operations of Bicable and MODocable Rope,way.. A. the opera-
tional efficiency of J. K. Ropeways could not be improved, cost of sand W.OD 
througb 1.K. Ropeways bas not become competitive. In BCL, 47 collieries 
are practising sand stowing and out of tbese oDly 12 collieries are linked to 
J.K. Ropeways for supply of saod. Remaining 35 collieries repend On 
contractors for suppJy of sand Dependence on contractor. for supply of saud 
for these collieries wUl continue till any expansion scheme of I.K. Ropewa)'ll 
is taken up. 

19. The Committee relret to Dote tbat DOt to speak of Impro,l81 the 
capacity utilis.tioD of J It. Rope"ays as recommeoded by tbe Co mmittee. It hu 
·further deteriorated. 10 1'85 86. '.71 I.th tonoes of saad "as a.pplied Imol'iDJ 
u. expeDdlture of Rs. 9.43 crore,· A, agaiast this the IUd supplied 10 1'8.8/, 
"81 7.96 lakb tOIlDeS but expeodldre IDcreued to Ra. to.64 erorea. n., 
losplte of le.a capaclt,. atillsation tbe coat bal Increased sublbDtlally. ~ 
Committee. therefore. recommend that e8rDcst elrortl abould be Dlade to lacr ... 
tbe capacity utililation of J.1t Ropeways to make it cost eBecdY. IG that it 
can compete with prJ,ate p.rtles. The Committee also desire that Go,erameat 
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Coal ladll Ltd. shoald Oad W.Y' .ad m.a., for uadertlldDI aD e._OD 
pro&nIDme of J.K. Rope"ay. 10 tbat 'epe.adeace 08 prI.lte pardee for IUpplyiag 
..... I. mlnlmiled. 

F. Hiring 0/ HEMM (Heavy Earth Moving Machinery) 

Recommendations S. Nos. 33, 34 & 35(Paragraph Nos. 5.45-5.49) 

20. The Committee had noted that even though utilisation of HEMM had 
been mucb betow the actual capacity. the company had been engaging private 
HBMM at huge COgt whicb increased from a meagre amount of Rs. 4.8lakhs 
in 1977-78 to as much as Rs. 17. 27 crores in 1985-86. The Committee also 
pointed out that the hiring of HBMM was against tbe instructions siven by 
CIL Board. The Committee, therefore. recommended that the whole matter 
regarding the hiring of HBMM by BCL, continuing tbe same contractors year 
after year without tendering system, revision of the .rlier decision of CIL 
Board from total hiring of HEMM to minimising the hiring should1be got 
investigated by Government through an independent Expert body within a 
short specified time. 

21' In their reply the Government have intimated that as desired by 
COPU, an Independent Bxper. Group consisting of S/Shri K.R. Gupta. 
Director (Finance) Sing.reni Collieries Co. Ltd. and S.R. Sengupta, General 
Manager. Neyveli Lignite Corporation Ltd. was constitut~_ to go into the 
hiring of HEM\{ and the engagement of contractors in depth without calling 
for tenders year after year. The Expert Group has submitted the Report. 
It has aho been stated that al desired by the Committee. a decision has been 
taken by tbe Government to do away with hiring of equipment in a phased 
manner within 3 years· At the same time BCL is being advised to take 
measures for improving the economics of departmenlal working of HEMM 
including the steps suggested by the Expert Group. 

21. The Commlttee are glad to oote tbat io parauaDc. of their reeommeudatlons 
Govemment appointed aa Ezpert Groop to look Into .ario. "Del coDDeeted 
with tbe blring of HEMM by EeL. The GroDp bal allO sabmltted In Report 
aDCI GoYernment haYe takeo I decision to stop hiring of HEMM In a phued 
ma"aer "Itbln 3 y.ars. However. the committee hue noted from the Report 
of the Expert Groop that there are 'certain deficiencies fo tbe Working of depar-
taleatal HEMM. tbe Commtttee desire that all oat elrorts sbould be made to 
eDmlalie tbe factors responsible for uderutillsation of company owoed HEf.\fM. 
At tbe ame dme the Committee also empbaslse tbe need for implementing the 
suggestions given to tbe Espert Group for improving the operatfoDa' .liclene, 
of BEMM. Needless to point oat tb.t Mini.try .Dd COlllnella Ltd. shoald 
replarl, monitor the "orklog of the Commln, HEMM lId takea aecessliy 
remed-I measare,!! for Improving Its performaoce. 



CHAPTER II 

RECOMMBNDATIONS THAT HAVE BEEN ACCEPTED BY 
GOVBRNMENT 

RecoDlmeDdadon Serial No.2 (Paragraph No. l.U" 2.13) 

The Committee note that BCL was set up with the main objectives of tbe 
development and utilisation of coal reserves, increase in productivity, optimum 
utilisation of production capacity and promotion of research and development 
activities etc. The Committee's examination ,has, bowever. revealed that 
precious Jittlehas been done in acbieving' these objectives. Tho Company 
has neither been able tora~se its productivity nor any major Coal Handlin, 
Plant bas been installed. Research and Development schemes bave by and 
large not been successful. There has been abnormal time and cost over run 
in the execution of projects and the Company has been incDrrin, losses 
continuously. The Committee also find that in spite of the loud claim of 
maintaining the level of productivity, made before the Audit in November. 
1983, coal production bas in fact dropped from 26.18 million tonnes in 1975-76 
to 24.03 million tonnes in 1985·86. Production per mansbift has also failed 
from 0.58 tonnes in 1977-78 in 1984·85. In this connection, tbe holding 
company (Coal India Ltd.) bas been can-did in their admission that "in the 
opinion of elL. to 0.52 tonnes ECL's progress towards the achievement or 
objectives has been slow mucb heeds to be done by EeL in improving their 
performance 10 tbat tbe objectives set could be fully achieved." Tbe main 
reasons for not achieving the objectives and for the drop in coal productivity 
are stated by EeL to be due to the poor availability of power and alitation 
by l~l unemployed youths for jobs whicb made it difficult for tbe company 
to open new mines. 

During the evidence, the Committee were also informed by CMD of 
EeL tbat the company has surplus manpower, sanctioned capital and even 
the Government was willing to give additional capital if needed but there are 
problems of letting land to open now mines. The Committee urle that the 
Holding Company and the Department of Coal should help tbe Company in 
getting over the constraints faced by it taking up the matter with the concerned 
State Governments at the higbest level The Committee are allo constrained 
to observe that inspite of the availability of essenlial inputs like manpower 
an" mOiley. the Company could not maintain the level of coal productivity, 
what to speak ,ofr.ising thQ. productivitf. Tho Committee neod bardJ:y 

9 
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emphasize that the Holding Company (CIL) and Department of Coal should 
tate effective steps to ensure tb.e acbievements of objectives by BeL as the 
mere laying tbe higb sounding statement of objectives berore Parliament does 
not serve any purpose. The Committee. therofore, recommend that a time 
bound programmo should be chalked out for achievement or each of the 
objectives. The progress acbieved in tbis regard should be monitored resuIarJy 
aDd re8ected in the Annual Report of the Company. 

Reply of tbe Golemmeat 

With a view to identif),ing the various problems plaguing the Compaa), 
(Bastern Coalfields Limited) and finding out remedial steps/measures to be 
undertaken to get over these problems in order· to enable the CompaU), to 
achieve its main objectives. the Government appointed a Committee headed 
by Shri K.S.R. Chari. Consultant and former Secretary. Department of Coal. 
The report submitted by the Committee has been examined and Go~ment 
decision on various recommendations taken. The Company has beenuked 
to implement the accepted recommendations as expeditiously as possible. 

[Ministry of Bergy. Department of Coal O.M. No. 1I013/4/87··Admn. n 
Dated 9.10.87] 

eommeats of Aadlt 

Although the Committee on Public Undertaking recemmended that a 
time-bound programme sbould be framed by tho Company and its acbievement 
sbould be re8ected in the Annual Report of tbe Company. the Company h81 
not yet framed any time bound programme to achieve variollS objectives set 
forth by the Company nor are tbese reflected iD the AnDual Report. The 
Annual Report of tbe Company merely contains tho comparativo data of two 
yean iD respect or some of its activities. 

Farther comllleati or GoYenuaeat 

No further comments. 

Reeommendadoa Serial No. S (Paraarap' Nos. 3.10% aad 3.103) 

The production of EeL was 26.18 million tODnes in 1975-76. The 
demand of coal of tbe undertaking was estimated to rise progressively to 
3S minion tonnes in 1982·83. In order to meet the increased demand of 
coal tbe uDdarlaking planned, development of 16 now projects aDd reorganisa-
tion of 17 projects upto 1982-83. Out of these 33 projects, 16 projects were 
major projects costing more tban Rs. S crores each and 17 projecti were 
between Rs. 2 crore!& and RI. S crores each. The total annual production 
capacity of tbe.e 33 t)roj!cts on completion was estimated at 28.18 million 
tonDes. or tbese 33 projects. only 3 projects costiD, betweea RI. 2 erore. 
~d RI. 5 erom eoQ.Jd ~ CQlQplotod by tbe gq49rttkiq.b)' November, 198~. 
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A review of cost estimates and the time schedules of the projdcts 
costiD, Rs. 2 Cloret and above undertaken by ECL has revealed that the 
cost estimates of each of the projects have been subject to frequent revisions 
and time schedules have also been revised from time to time renderin, the 
taraetletting almost a futile eJerciie. The Committecnote that out of 33 
projectl. as a many u 26 projects have been delayed. 13 projects slipped 
by 3 years and more and in lome cases the time over run has been more that 
8 yean. The cost over run I due to revisiou of cost estimates in respect of 
these 13 projects amounted to as much as 375.45 crores. In Committee'. 
view. tbese over runl of cost and time not only tarnisb the image of the 
UDdertaking on account of slow implementation of projects but also the 
desired production capacity is not built up in time to compensate for the 
depletion of production from old mines whicb are becoming more and more 
uneconomicaL 

Reply of the Gol'ernmeDt 

No specification is called for as no recommendation is involved in this 
para. The conclusion of the Committee has been noted for guidance. 

[MinJItry of EnersY. Department of Coal O.M. No. J 1013/4/87-.Admn.I1 
Dated 9.10.87) 

ReeomIB.datloa SerIal No.6, (Paragrapb No.3. 104) 

The details of cOst and time over runl of the projects delayed arc 
liven in the Audit Report and also in the Chari Committee Report. 
The Committee would not like to report eacb and every project. However. 
some glaring instaDeeI of cost and time over runs are as follow. : 

project 

Chinakuri 
Dhemomain 
Amrimapr 
Kunultoria 
Rajmabal 

Or,. 
Estimates 

(RI. In crores) 
8.43 
11. 95~9.06 
10.85 
3.48 

87.43 

Revised Delay in 
Estimates completion 

45.54 8 yearl 
73.76 8 years 
65.45 8 yean 
19.49 8 yean 

217.25 4 yearl 

The above facts do not present a pleasant picture at all. The Committee 
feel forced to set the impression that project planning and execution machinery 
almost do Dot exist in this company. It is also amaziD, tbat tbe boldiDg 
company and administrative Ministry have also been giving dearance for 



12, 

turther projects without seeing as to what extent the earlier projects have been 
implemented by the undertaking. The Committee feel 'that had the MiDistry 
taken adequate interest and ensured tmely implementation of the proJects 
by effective monitoring through monthly or quarterly reviews, the delays could 
have been reduced considerably and saving effected in the costs. Since the 
projects have already been delayed the Committee at this stage can only 
urge that tbe undertaking, the holding company as well as Ministry should 
leam leMons from past experience and take effective steps now to have tbe 
project. completed as e!lrJy as possible. A time bound programme should 
be framed and the progress of each project should be reiew.ed by effective 
monitorin. through monthly or quarterly reviews. Tbe Committee would 
also like to emphasise that in view of the progressive rise in the demand of 
the coal. the country C.iDnot afford long delays of 4 to 8 yean in tbe impl~ 
mentation of projects especially when the latelt technologies are easily avaHabie 
that can drastically cut down the time required for various mineral operations 
throup mechanisation. 

Reply of the Govel1lmeat 

The procedure of clearance of investment proposals at the Govt. the level 
involves the foJJowiDg stages : 

0) Circulation of the project report to the Apprish~.8 agencies which 
include. planning Commjssi~n. Ministry of Railwaya. Ministry of 
Finance, Deptt. of Public Enterprises, DGTD etc. 

(ii) comments received flom the Appraising Agencies are repJied to by 
the coal company; 

(iii) Inter Ministerial Group Meeting is held when the project report 
is discussed thread bare p.nd before it is recommended to the pubiic 
Investment Board (PIB) for approval; 

(iv) At the PIB stage also the project is discussed in great details and all 
aspects are covered before it i. finally recommended for approval 
of the Cabinet Committee on Economic Affairs. 

Therefore adequate care is being taken on all aspects at variolJs 
levels of Govt. of India before a project report i. finally .pproved. 

2. F9f eacb of the project under impJmentation in the lubsidiaries of 
ctL project Management Organisation has been set up entirely devoted to the 
talk of cODl~ctions of the project. This orpnisation 1\81 lufficiout opera-
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tional independence. A.tandard Project· JmpJemenfationmaDDuaJ hu been 
prepared for all the opencast as wen as underground mines. The proJrClS of 
project is reviewed at various levels in CIL. Apart from this in the Depart-
ment of Coa I also qUllrt~rly monitoring reports received from the company are 
analysed aud examined critically. On the basis of such analysis review notes 
are prepared for discussion in the performance review medins.. In cue Of 
projects where serious slippages are noticed fieJd visits are made by senior 
Officers of tbe Deptt. of Coal for spot review and taking such corrective 
action as is considered necessary. Therefore at both the company aad Govt-
level aU efforts are made to arrest slippages of projects under impJementa 
tion. 

[Ministry of Energy, Department of Coal a.M, No. 1l013/4/87-Adm.II 
dated 9.10.87]. 

COIBBleaU of Aadit 

In reply Ministry has indicated the procedure of processing and sanction-
ing of investment proposal and has further stated that all effort. are made 
to arrest slippage of projects under implementation. An scrutiny of record 
revealed that Chinakuri, Dbemomain, Amritnagar Project are expected to 
slip further as may be evedent from the revised dates fixed for completion •• 
. indicated below :-

---------------------------------------------------------Name of the Pl'Oject 

Cbinakuri 
Dhemomain 
Amritnagar 

Onginal compleuon 
date 

1981-82 
1981·82 
i984·85 

Revised completion 
date 

1989-90 
1989-90 

19:13-)4 

Incidentally it may be stated tbat there will further cost and time over 
run in respect of Chinakuri Project because of chuge of technology which 
is under review by the Company. 

Farther Commeau of Departmeat 

In the cue of Chinakuri and Amrimag8r Project Revised Project 
Reports were sanctioned by the Government on 12'3.85 and 19.9.85 respec-
tively. Revised Cost Estimates for Dhemomain UG was sanctioned OD 

17.6.83. Therefore, the completion da.tes of these projects should be reckoned 
from the zero dates u indicated in the sanction letters for these projects u 
mentioned above. 
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For Amritnagar UG the schedule date of completion fs March, 19:13 
and as per present status this project is on schedule. According to Revised 
Coat Estimate for Dhemomain UG sanctioned. on 17.6.83. the project i. to be 
completed by March, 1990. However, tbere is likely to be lOme delay. The 
power support longwall mining equipment is to be replaced with a higher 
capacity equipment. Thereafter ~ork is expected to progress satisfactorily. 

In the case of Chinakuri UG the Rev!8ed Project Report which was 
sanctioned in March, 1985 was based on a study report by the USSR .pcacia-
lists. The dale of completion as per sanction of the project is March, 1989. 
However, there will one delay in its completion due to technololical problems. 
Serious doubts have been raised about tbe suitability of the method of mining 
IUllested in tbe sanctioned report. The problem has now been posed to the 
FRG experts. who are currently studying various technical aspects of the 
mine. After a detailed report is available from the FRG expert. with their 
positive recommendation, only then the impJemenwion of new techoololY 
Cln commence. Hence tbe de)ay. 

[Ministry of Enersy. Department of Coal O.M.No. 11013/4/87-Adm.lI 
dated 24.3.88] 

Recomme .... tiOD Serial No.7 tParall'aph No.3.10S) 

Tbe Committee have also observed that various projeets in EeL were 
taken up before satisfying about the suitability of technology and desip para-
metres of equipment ·selected on the selection of equipment and their subse-
quent unsuitability, the Committee have given their comments in the Chapter 
on "Machine Utilisation". 

Reply of the Go,emmeDt 

No lpecific aClion is called for as no recommendation il involved in this 
porasraph. 

[Ministry of Energy. Department of Coal O.M·No. 11013/4/87-Admin.II 
dated 9.10.87] 

Recommeadation Serial No 8 (Panarapb No.3. 106) 

The main reasons for the over runl in the coat and time and 
delay have been explained by the undertaking in general terms such as 
problems of law and order, problem of land acquisition, pressure for employ-
ment by tbe local youths etc. The Committee are notconvinccd of 
these reasons. They feel that the underaking should have foreseen tbese 
problctns and evaluated the magnitude of their impact while (ormulatins 
projects and fixing up tbe time-schedules for completion. 



Reply of the Go,erameDt 

While preparing a project report the construction time schedul e is fixed 
on the basis of realistic time required for completing each activity. This 
time schedule cannot be adhered to when unforeseen situations like Jaw and 
order problem develop during implementation of project. Such problems have 
to be tackled with the help of State administration. In many cases 
the projects are being implemented according to the schedule. Delays are 
common in Bihar and West Bengal. Adequate steps are being taken to: 
sort out the problems with the help of State Government. 

]Ministry of Energy, Department of O. M. No. 11013/4/87-Admn. I( 
dated 9.10.87] 

COIDIDeDts of the Audit 

Although Ministry in reply has stated that adequate steps are being taken 
to sort out the problems with the help of State Government, it is seea that 
projects suffering from land. law and order problems as referred to in tho 
Audit Report Commercial, 1983 are still not from these problems. 

Farther comments of the Departmeat 

No further comments. 
[Ministry of Energy, Department of Coal O. M. No. lJOI3/4/87-Admn. 11 

dated 23.3.88[ 

RecommeudatloD Sertal No. 9 (Paragraph No. 3.107 

Yet another area where the Committee would like to pin-point 
atleDlioa is the need for absorption of lates~ by suitable technology. The 
Committee were informed by CMD, ECL during evidence that level of mining 
technology was very very low in the undertaking. Five projects are stated 
to have been delayed on this very occount. For instance in case of Chinakuri 
I and II projects, which were scb.eduled f.)r completion by April, 1981 at an 
estimated cost of Rs. 8.43 crore!, these are now likely to be completed io 
1989-90 at an estimated capital cost of Rs. 45.54 crores and that too with 

. reduced capacity. The main reasons stated for cost and time over-runs jo 
this project is the delay in developing technology suitable for this project. 
Keeping in view the economies of mining operation in the country and big 
set up the Coal India aod its subsidiaries have, the Committee recolDmend 
that the Department of Coal should consider the feasibility of undertakin, 
a study to id$tify the areas where lack of tecbno}0aY is expericneed auel 
takin, ur,ent atep. to iDtrod\lQO II.' ~oloate. to fill u~ lb. ,.~. 



On the basis of detailed seo-mining studies carried out by CBMPDIL. the 
following areas have been identified for introduction of technologies in EeL 
mines :-

(1) Introduction of Iongwall powered support equipment. 
t· 

(2) Extraction ·of developed reserves in thick seams by French technique 
called gaUery blastiog method of miniog. 

I 3) Extraction of virgin reserves in thick seams by French technology 
caned-sub-Ievel caving method of mining. 

4) Extraction of deep sealed reserves of Disergarh seam with ,caving 
under hard roof conditions. 

(5) Total electronification of selected mioes with a view to improve 
production, productivity, safety and equipment performance. 

(6) Development of higher capacity 0'penca5t mines with the productivity 
comparable to international .tandards. 

The above list is only indicative and not exlaustive. Some of the areas 
mentioned above require the services of foreign experts for the implementation 
of the mining method under bilateral cooperation. Identification of new 
areas to fill up the gap in the technology is a continuing process and may have 
to be expanded depending upon the future needs. 

CommeDtl of Audit 

Although Ministry in their reply has indicated about the introduction of 
latest technology in EeL Mines, it has so far introduction new technology 
in respect of item No. I in two mines and the results achieved are not 
satisfactory. 

Farther Commeats of Goverament 

It is true that the performance of longwall powered support equipment 
in BeL mines namely Dbemomain and Seetalpur has not yet proved satisrac-
ory. This bas been mainly because of the fact that tbis technology was 
being introduced for tb: fir:a tlln: in BeL min! c\udid"ns. Til; c'luipment 
cJosiped by Britisl] ag!ncie~ prol"~d to bJ unj:rut::d for harder coal strata 
available in th:se mine;. ~eod w.s felt for man-riding haulaaes and proper 
QOal eva(:uatioD system. Also tlle CI!*tioe available for handlin. the equipmen.t 
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was not found adequate. Neverthelesss technology now has proved successful. 
The performance of this technology in the mines of SCCL/BCCL has proved 
successful. Accordingly, steps are now being taken to improve the working 
of this technoJosy in Dhcmomain and Seelalpur mines of ECL. 

2. The other tccchnologies mentioned in the reply of the Govemment 
aro being introduced in ECL mines. The technology (No. J) for extraction 
of developed reserves in thick seams by French technique has recently been 
introduced in Chora mine. The results are under evaluation. Similarly the 
technolo,y (No.3) for extraction of thick seams by French technOlogy of sub-
level caving or multi alicing method of mining has been proposed at Kottadih 
mines of ECL and the proposal is under approval. 

3. Due to non-availability of technolo,y (No.4) for extraction of deep 
eated reserves of Disergarh seam from USSR (although earlier promised by 

them), efforts are now being made to import this technology from FRG for 
Chinakuri mine of BCL. 

4. BMC of UK! have submitted proposal for electronitication (Tech. 
No.5) of J.K. Nagar mine of ECL which is under evaluation. 

,. Large opencast mine (Tech. No.6) of capacity of S million tonnes 
a year is already under implementation at Rajmahal (ECL) and another nine 
at Sonepur Bazari for a capaeity of 3 mty. has also been approved. 

[Ministry of BnerIY. Department of Coal O. M. No. llOI3/4/87-Adm. U 
dated 24.3.88.] 

RecommeaclatloD Serial No. 11 (Paragraph No. 3.109) 

Another instance of bad planning of a project is Mahabir opens-
cast project. Thi. project was closed in 1919 after spending Rs. 182.80 
Iakhs owing to inadequate reserves. This again shows grOis negligence in 
malcing proper IUrvey before undertaking execution of the project. The 
machinery rpurchased for this project at a substantial cost could Dot be 
utilised in other projects. The Committee regret to note that even thouah 
the project was approved by CMPDI and Company's Board of Directors 
the fact of premature closure of the project after making an investment of 
Rs. 182.801akhs wal neither placed before thue authorities for consideration 
nor aoy investigation conducted for the loss due to the failure of the Project. 
Surely. this is a lapse on the part of management of the undertaking. The 
Committee hope that in future such matter would be taken c~re of and prior 
approval of the concerned authorities would iQvariably be sousht by t~ 
OOIDPU), befqre the ~Olure ()f a~y project. 
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Instructions have been issued to the compan)' em.phaaMiq that io future 
prior approval of the competent authority should iovariably be lO .. aht bofore 
clorure of any project. 

[Ministry of EnerlY, Dcpartmtnt of Coal O. M. No. 1IOJ314lt7-Admn. II 
dated 9.10.11) 

Reeomme.d.tIoD Sl No 12 (P ........ No.3.1I0) 

The Committee are distressed to find that eYeD tbou.h tbe MaIl.b!r 
OpenC8st Project was closed in April. 1979. the orden for drallinc 

at the cost of Ra. 181akhs for the project was placed in the same IDOath. During 
evidence, the CMD ofECL admitted that "it WII a wtoba decwon." TJac 
Committee recommend that an enquiry Ihould be inltitutod to find out".to 
how orden were placed for Machinery for a closed projrct and what wal die 
extent of loss suffered by the company due to the failure of this project and 
relponsibility fixed therefor. TheCommittoe would like to be apprl .. d of the 
action taken by undertaking in thil reprd. 

Reply of the Go", ... , 
Recommeadation haa been added to tbe terml of referfllJot .. • .. ttt tbe Ext'el't 

Group appointed vide Department of Coal'l O.M. No.37023(1)/87-CML 
dated 20·8-1987 and further revised vide Dcpartmellt of CoaI'l O.M.No. 
37023(1)/87.0ML dated 16-9-1987. 

CODlDleDti 0' AadU 

NIL 

The Independent Expert Group appointed to lookiato the questift of 
HEMM was asked to enquire into the circumltances in wh~ order WIll pJaeed 

. in the month of April 197tJ for a dragline for Mababir OCP Whtoll "at cIOJed 
during the same month, the extent of loss luffered by the company due to the 
failure of this proj(ct and respoDlibility therefor. 'Ille repon of the Group fl 
of thiJencloled vide reply to Recommendation No. 33. 

The project proposal for Mahabir opeacut miae wu bated on .... 
Abandonment Mine PlaD. EquipmeDt flnali.ed on tbe basil «the data 
contained therein was later found to be UIllUitabJe. Siac:e thea OIL llal 
developed better infrastructural facilitiel for .plondon eM pJaaJri-. ad 



tueh • sftaatiou would be somewhat rare. As regards the purchase or a draa-
liDe it is noted tbat by the time the decision to buy tbe dragUne was taken 
aacl tile order ptaced, the working of the mine had become bigbJy uneconomic 
aDd it wu decided to close the mine. Unfortunately, due to Jack of coodiDa-
tlon between defFerent win,s or tbe company, the purchase was proceeded 
with, despite action bein. taken concurrently ror the closure of tbe mine. 
However, as the draaline was a standard equipmeni it was later transferred to 
another area where it ia still working. 

The put midWaery. furniture. vehicles etc.. of Mababir OCP amoUD-
tinl to Ra 182.13 lakbl out of a total investment of Rs. 182.80 lakhs bave 
been utilised for other projects. Only Rs. 0.67 lakhs apent On mine develop. 
meat aDd land acqWsitiOD haa gone UDl.ltilised due to tbe closure of this project 
but about 5 lakh CODuI of coal WIU mined before the project's closure. 

In order to avoid the recurrence of such situations. the Group has made 
cbe fonowinS recommendation: 

.. A. there is always a time lag between tbe project formulation and ita 
implementation, orders for major equipments should not be placed 
merely beeauae they wero once included in the approved project Report or 
justified as far as replacement is concerned in the case of an on-goins 
project. Before placing orders for major equipments a review sbould 
be made by a committee consisting of . senior officers of tbe Company 
to eMure the continued justification of such equipment. after taking 
into account all relevant changes in working parameters includin& avail-
ability of any surplus equipment. in other projects. The results of the 
review Ibould be kept On record." 

The above recommendation has been accepted ,by 'be Government and 
instruction. have been issued to ClL and its subsidiaries to follow the suggested 
proceftrc . 

. The Governmlnt has not held any individual responsible (or the infructu 
ous ~ bat rather put the blame on the system and procedure which are 
now IOught to be impro\'ed. 

[MiBiitly or BIlergy, Deptt. of Colt O.M. No. 1l.013(4)/87-Admn.II 
dated 24.3.1988] 

Recommendatloa Serial No. 13 (Par-araph No. 3.111 

The Commi&tee allO resret to point out that four projects costin. 
more than RI. 2 crores each were started by the undertaking without approval 
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of the Government. These projects are Kalidaspur. Mandman. Kuta ·'and 
Kottadih. Upto the end of 1985-86, the undertakiDJ bas apent Rs. 274.45 
lakhs, Rs. 234.87 lakhs, Rs. ] 3.86 lakhs and Rs. 255.49 latha on ~.tbeae projecta 
respecti,ely. Even though the Ministry had instructed tbe undertaking as early 
as in 1981-82 Dot to incur expenditure on unapproved projectl. the undertaking 
went ahead in spending the money. In this connection, the CMD .admitted 
durinS evidence tbat when the projects were started there was no permissiOD 
either of the Government or of the Board. 

The Committee are unable to understand the hurry shown by tee uDder· 
raking in this regard. As regards tbe present position, Ministry have stated that 
except Kottadih all other projects have been approved. Kottadib project i~ pre-
aendy under appraisal and scrutiny of the Department of Coal. The Committee 
desire that the matter should be probed into with a view to fixing responsibility 
for starting projects without the permission of Government/Board. 

Reply of the Goverlllllellt 

A committee was apponled by CMD. EeL in May, 1987 to enquire into 
undertaking of kalidaspur, Kasts, Mandman and Kottadih project without 
the approval of Government. 

The Committee has submitted its findings. 

The main findings are as follows : ... 
Kalldaspur: Expenditure on this project' tiJl the date pilot Scheme was 

approved in May,8S was limited mostly to the items approved. by CIL Board 
for Advance Action, 

/(asIa During the year ]982·83. when the project was awaiting approval 
from the Government after being cleared by elL Board, an expenditure of RI. 
13.861akhs was incurred on this project. 

In view of the fact tbat approval of the project was within the power of 
CIL and CIL had cleared the project (and submitted to the Govt. for approval 
mainly ~due to the fact that the Jinkedpower houses were under consideration 
by the Govt.) and in order to create certain basic infrastructure to expedite the 
project on rescept ofGovt. sanction the. above .expenditure wa. incurred. It 
may also be noted that elpenditure OD this project in 1982-83 was envisaged J:>y 
elL Board which was the Competent Authority r~r approval of the project . 

.. Kntladlh and .'tIandman t Expendure on these two projects were done 
On the basis of Advance Action proposals approved by ECL Board. 

[Ministry of EnerIY. Department of CoaIO.M. No. 11013/4/83- Admn .• 
U datecl9.10.87.] 



Comm."t8 of Audit; Ministry's reply to recommendation No. 13 is 
correct subject to the foUowing observations : 

t. KDlidaspur prDject : According to Coal India Ltd., Board's Minu_ 
(Meeting held on 30/31st May, 1979), the Board had approved advance 
action only in respect of power supply arrangement and land acquisition and 
not for drivage of incline as mentioned in the Bquiry Committee', Report 
enclosed by the Ministry in its reply. 

2. Kottadih OCP! Figures of total demand and availability of coal 
appearing in the Bnquiry Committee's Report should be as follows II par Agenda 
Note submitted to the Board of CIL for approval of the project: 

Demand 
Availability 

(In million tOIlMI) 

1982.8J 83·84 g4.85 85·86 (16-87 h7·8~ 88-89 

25.78 
21.42 

27.34 28·99 30.28 31.40 32.94 N.A. 
22.8S 24.38 2S.03 24.41 24.S3 N.A. 

3. Mandman: The feasibility Report of the project was approved by elL 
Board in the meeting held au 7.10.1980 and not 17.10.1980 II mentioned in the 
Enquiry Committee's Report. . 

PIIrtIIer eommeDts of Depar'meDt 

1. Kalidaspur PreJect: Regarding the observations of the C&AG 00 
Kalidaspur project, it is confirmed that the CIL Board had approved advance 
action for kalidaspur for <.) Drivage of incline, (b) power supply and (c) land 
acquisition. 

2. Kottadih OCP: CclAG has made an observation about the total 
demand and availability position indicated in tbe findings of the Committee 
appointed by CMD, ECL in May. 1987, copy of which had been attached to 
the reply given in respect of recommendation S.NO. 13. Regarding figures 
of demand and avail~blity appearing in the findings of the Committee. 
it is stated that tbis position WII put up to the CIL Board in its 39th 
meeting held on 18.9.81, and the Agenda note for the said meeting contained 
tbe following demand·availability fiSUteS : 



(Flgure8 I" mill.,,. 'O"1Ie1 

J. Total demand 
on Ranigaoj 22.83 24.96 27.31 29.36 31.41 32.56 34.01 
oordfields 

2. Availability 
from Group-II, 
Group-III and 19.73 20.36 22.17 22.47 21.87 22.09 21.6S 
Group-IV mines 
(Approved pro-
jects and 
existing mines) 

3. Gap between 
availability (.) 3.10 (-) 4.60 (.)5.14 (-)6.89 (-)9.54 (.)10.47 :(-)12.'6 

and demand 

(Source page 32.06/4 Agenda Note of 
19th meeting of CIL Board held 011 
18.9 81) 

3. Mandman OLP: Regarding Mandma,.. OCP the observation Of 
C&:AG is correct and the date of CIL Board meeting was 710.1980 and not 
l7.10.80 which is aypographical error. 

Ministry of Energy, Department of Coal n.M. No 11013/4/83 Adm.n 
dated 4.3.1988.] 

Recommendation Serfal No. 14 (Paragraph No. 3.112) 

It is a matter of serious concern that the Department of Coal allo 
failed to watch implementation of its instructions issued to the ECL in 1981-82 
to stop the expenditure on unapproved projects. The Committee hope that 
Department will exercise better care in surervision in future to avoid r~currence 
of such lapses. The Committee also do not appreciate the nominal or passive 
role played by Oovernment nominees on the Board of Company. They have 
failed on their part to stop the undertaking from incuring expenditure on 
unapproved projects. The Committee hope that in future the Government 
nominees would perform tbeir role more effective]y and keep a close watch 
on such irregularities and apprise the Ministry weD before the damale is done. 
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Re,.y of dIt GMerDlHllt 

The observations made by the Committee have been taken note of. 
Guidelines already issued to Government Directors on the Boards of Director. 
or Coal Companies on how to pJay an effective and meaninaf'ul role as 
~re8entativls of the Government 00 tbe respective Boards have been amplified 
in the light of the Committee's obS'ervatioDS. 

[MiGiil) of Bnersy, Department of Coal O.M.No. llOI3/4/83-Admn. U 
Dated 24.3.1988] 

RecommendatloD Serial No. 15 (Paragraph No. 3.1 J 3 aD' 3.114) 

3. t 13 The Committ~e find that although 14 major Coal Handling Plants 
<1f ECL were sanctioned between June, 1915 and DeceOlber, 1982, the 
sdieduled datts of cOMpletron of these were revised from time to time. Out 
of these, the construction of nine centralised coal handling plants could dot 
be completed in time due to deJay in awarding of work. non-acquisition of 
laud, non-availability of site, rtequ~nt revision of the scope and layout of tbe 
projects Inadequate 1D0intbting and appraisal of tbe projects, Jack of coordj-
nation between CMPDI ",bleh pi1:pared feasibility reports and Ate. C()'}Ii.ty 
Manl.ement etc. The tost eicalation on account of delay is reported to be 
of the order of Rs. 9 crores. Tbe: ComMittee feel that the! factm "Jdch 
ttsultl!d III tiOle aDd 'cost over-runs .were such that these could have been 
a\'oJded if the dlanagemeJ1t had taken proper interest to instill these COlt 
handlin, planta In time. 

3.114 The Committee were informed during cvidcnce that efforts were 
now being made to complete all eoat h'ildliilg plants. So far Shad beeD 
go.pl.ted aud coDStruotioD of remaining coal handling plants was progrcssiog 
ati.faGtotily. Tile Committee have already impressed upon the need for 
HUer project ·planDio, and implementation system in the undortakin.. and 
hope chat nmamiDg eentralised cx)al handling plants would be QOmple&od 
in time. 

Reply of tbe GOYerameDt 

The ncommoodation has heeD Doted for compliaocc. 

[Ministry of Energy. Department of Coal O. M. No. 11013/4/87-Adm. II 
Dated 24.3.lgISl 

aetoDlmeadlt1oa No. 16 (Paragraph No. 3.115 and 3.116) 

The COl'l'Ul1itleellote tbat due to misplacement of paperi aD Dhemoma 'hi 
coal hlDdling plant tbere bas been a east etCalatloD of RI.1.I8 otm ... 



Admittedly, tbe papers are still mIssIng. The reason advanced by Eet for 
mi.placement of paper is that the company was taking help of CMPDIL and 
between CMPDIL and ECL the papers got dislocated somewhere. The 
Committee are distressed to observe that even though the Company came to 
bow about missing of papers about 2 years back, the Company is not yet 
able to complete preliminary inquiry and fix responsibility. Surely. tbe under-
taking bas not been taking the matter seriously otherwise the Committee see 
DO reason why the preliminary enquiry sbould not have been completed in 
2 years' time. The Committee, therefore. recommend that the Company 
should go into this matter urgently and fix responsibility for the loss of papers 
within one month. 

In this connection, the Committee have allo been informed by the 
Department of Coal tbat the matter regarding missing of papers in regard to 
one coal handling plant came to Ministry's notice only through C&AG 
Report. On receipt of the Audit Report, Department of Coal asked the PCL 
to hold enquiry but even after the Ministry's directive, the matter was not 
placed before tbe Board. Tbe matter does not appear to have been pursued 
by the Department of Coal thereafter. The Committee are not at all happy 
over the handling of tbis matter both by ECL as well as by the administrative 
Ministry tbe Committee are al.o surprised of the justification that the 
Miniltry's nominee on the Board of tbe Company also did not bring 
to the notice of tbe Ministry when the matter was not being placed before 
the Board. The Committee would like to be apprised of the jutificatioD by 
the ECL for not placing tbe matter before tbeir Board and also for Dot tracins 
the paper as yet. 

Reply of tbe Goftl'llment 

A High·Powered Committee was appointed by tbe Eastern Coalfields 
Limited to investigate and fix responsibility for delay in execution of CHPs in 
July. 1986. The findings of the Committee in respect of 8 (eight) CUPs wore 
put to ECL Board along with the Action Taken Report on C&AG's Report 
on EeL (Part-IV-1983) on 29-8-1986 and to CIL Board on 18-3-1987. 

The Committee's report on Dhemomain CUP could Dot be placed before 
tbe Board as it was still under consideration of the top management of 
Eastern Coalfields Limited. The report has since bocn finalised. Briefly, 
according to the report, tender Committee meeting took place at CMPDIL 
Headquarters on 28-5- t 976. It was attended by Sri K.K. Kapila the tben 
eMB (Sales) on behalf ()f Managing Director, Bastern Coalfields Limited 
Managing Director, Central Mine Planning and Design Institute Limited 
lent a report along witb his recommendations to Managing Director, Eastern 
CoaIfIeidl Limited on 29-5-1976. These papers were not received in Eastern 
CoalfloldJ Limited. Government sanotion to tbe DbemomalD Project w~s 
fvoa ia Aus"st, 19-77. Whe." ,~s~i~ ~r "U oll'QC'C. papers co~ld bot bo traced 
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they were reconstituted from the office records of CMPDJL on 24.8.79. 
Re·examination of thelO papers revealed some chan,e. required in the SCOPe 
of tbe work to be done. The '"ue wu placed before the Board of Bastern 
Coalfields Limited 18.4.1980 and a,ain on 17.7.80. The Board of BastarD 
Coalfields Limited constituted a Committee to carry out ne,otiations witb 
tho tenderer and finalise terms of contract and Pllt it up before the Board 
by circulation. Thi. was finally approved by the Board of Bastern Coalfields 
Limited on 28.11.1980 and the qreement was entered into on 1~.1.1911. 
There was a challle as the ori,ina! PR for Dhemomain CHP indicated capacity 
of 1 MT/Yr which wu revised to ).5 MT/Yr. Also the evacuation system 
of coal from mine bad been changed. On the basis of change in the .cheme 
of Dhemomain. MIs. BSCL submitted a revised proposal in March. 1982. 
This revised proposal was finally approved by the Board of ECL in February. 
]98~. The approval of revised FR by Ministry was given in lune. 1983. 
The revised work order was Issued on 24.6.1983 and the Pinal firm work order 
was issued on 7.12.1983. As the Company (Eastern Coalfield. Limited) was 
in a formative stage (in 1975-76) there was a lack of s,stems for recordin, the 
receipt and despatch of papers and for proper monitering of the projects. 
The Committee did not find any person in particular responsible for misplacin, 
ot papers.. If at . aU •. ~r~ K.K. Kapila could be held responsible for not 
having brought the letter of Managing Director. Central MiDe. PlanDiDg and 
Deaip Instituto Limited dated 29.5.1976 with him. However. later OD it 
was observed that it was not a normal practice for the members of teoder 
committee to take a copy of the recommendations and so it i. not appropriate 
to hold Sri Kapila reapon.ible for the delay. The Board of Sastern Coalfields 
Limited has taken note of the report of the committee while considering the 
action taken on the recommendations of COPU in its meeting held in AugUlt, 
1987. 

[Miniltry of BncrIY, Department of Coal O.M. 'No. 1l013/8/87-Adm. U 
Dated 24.3.1988] 

Recomme .... doD SerI.1 No. 18 (P.ra ....... NOI. 4.60 .... 4.(1) 

The production performance of BCL depicts a dismal picture. The 
Committee are distre8led to note that not to speak of Coal India's estimates 
of production of 36.82 miUion tonnes by 1982-83. the Undertaking could 
not maintain the pr,oduwon level achieved by it in 1975·76 and 1976·77. 
The production remained short of the tar,ets filed right from 1975-76 to 
1985·86. 

The Committcefind that al apinsl the actual production of 26.18 
million tOnDel in 1975·76 and 26.47 million tOnDes in 1976·77, the Under· 
takin,'s production dwindled to 20.52 million tonnes in 1979·80. From 1979.80 
it Itarted recovering and inereases to 24'03 miUion tonnCI in 1985-86. Not 
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only the targets were reduced but even the revised targets could Dot be achi-
eved by the ECL. The Committee are unable to reconcUe to this situation 
particularly the fact that undertaking has invested more than Rs. 500 crores in 
plant and machinery besides the substantial increase in its surplus manpower 
and iofrastructure facilities. This also leads to an inescapable conclusion 
that the capacity utilisation of ECL mines has been far from satisfactory. The 
Committee need hardly emphasise that the jndex of efficiency of production 
is the extent of utilisation of the installed capacity at an optimum level. The 
Committee, therefore, desire tbat the utilisation ot the capacity of BCL mines 
should be closely watched by Coal India as weD as DepartmeDt of coal also as 
to . identiry the areas of inefficiency and corrective measures taken promptly to 
rectify the shortcominls noticed. 

RepI)' of the GovenuneDt 

Asse8llDcot of capacity utilisation is done on the basis of total mine 
capacity assessed by CMPDI and actual production raised from these mines 
duriog the year. The data for tbe last five years is giveD below: 

82-83 "3-84 84-8$ 85-86 86-81 
UGMINES 
No. ofUG Mines 98 96 98 98 J02 
No. of UG Mines .where capacity 87 96 98 94 J02 
has b cen assessed '" 
PercentIle utililation of the 88.7 89.4 90.3 88.9 89.1 
capacity of UO Mincs 

oeM/NES 

No. of OCPs 14 20 23 23 26 
No. of OCPs where capacity 14 20 23 23 18 
has been aSBeeled by CMPD[ 
Percentage utilisation of 59.3 61.8 57.8 61.9 65.47 
capacity or OC MineR .. 

It may thus be scen that utilisation of capacity at UO Mi_ is more or 
less at the same level varying between 88 to 90% which is considered to be 
satisfactory in view of levere constraints of power and land at these mines. 
Bfforts are, however, always being made to improve the capacity utiUaatioD. 

In cale of Opencast Mines, percentage utilisation of sYltem capacity has 
been less than the level intended mainly because of problem in gettial required 
land and restrictions on blasting operation becaule of close proximity of village 
sbortaae of power etc. Il has been assessed tbat duriog the year 1986-87: 
t~ w.. a IO~1 of productioQ of fbe order of 2.62 lakh tonnes from openClst 
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mine. of ECL due \ to constraint. in not having the land. But for thOle CODS-
traints, the percenta,e utilisation would have been much hiaher than 65.47%. 
Efforts are constantly on to overcome constraints and improve capacity utilia-
ation in opencast mines. 

Coal Iudla and Department of Coal are monitoring· utiliJation of the 
capacity of BCL mines regularly. 

COIIUDIIIt. of Audit 

Data fumished by the M iniatry in ita reply have been verified which 
revealed certain discrepancies in respect of underground and opencast miD •• 
a. indicated below: 

% utilisation of Under8l'0und mines 
% utilisation of opencast mines 

81-8J 83-81 84·85 85·86 86·81 

88.7 
59.3 

89.9 90.3 
61'S 57'8 

80.9 87,9 
61.9 57.6 

Farther CommeD" of Go.e ...... t 

After reconciliation with CAO. following figures of capacity utiliaation 
of minea have now been intimated by ECL : 

%utiliaatioD of underaround minoa 
%utiJisatioD of opencat mines 

82·8.' 83·84 84·8J 8.(·86 86·g7 
88.7 89.4 90.3 88.9 87.9 
59,3 61.8 57.8 61.9 U.4 

(Miaistry of EnerIY, Department of Coal 
O.M.No.11013/4/87-Adm.I1 dated 24.388) 

Reco ..... eadadoa SI.No. 19 (Paragraph No. 4.6Z) 

The low production of BeL hal been atated to be due to DOO-Opeing 
of new mines, depletion of old minea. power shortage and law &: order 
problema and aome technical problema like difficulty in getting apares for equip-
ment. mining problem. due to unayatematic underground work in. etc. The 
Committee feel that the undertaking ahould have solved these problems with 
the assistance of holding company and administrative Ministry. The leaat 
that was expected from the undertaking was to maintaia the production level 
already achieved if ita production could DOt be iacreased further. The Commi-
ttee are unhappy that the production from the EeL mines has not come up to 
the expected level. In fact the production realisation has been hardly 60% 
as was admitted in evidence by the represontatives, of Department of Coal 
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who also ltated \haS had production realisation been 85% the pr04uctlon 
toraets could .have been easily achieved. 

Repl, of the GofernlDeDt 

BCL comprisea some of the oldest coal minel in the country. With the 
Il'adual depletion of l'OIervea in thele mines, there i. decline in production. 
New projects bave been taken up but over all production could not be luwned 
at level achieved in the IevendOi. Thil aspect has been studied by Chari 
Committee also. Report of thi. committee hu been peruled by COPU. 

Kcepina in view the infrastructure available with BeL for coal production, 
tarsets bave been fixed. Performance of the company apinst these taraets 
upto 1985-86 hal been seen by the comlDittee. For 1986·87 aDd ,1987-88 il u 
under. ' 

Target Actlllli Percentage ach'"rement 

1986-87 25.60 
1987-88 (upto September) 11.62 

25.62 
11.65 

100.1 
100.3 

[Deptt. of Coal O.M. No. 11013 (4)/87-Adm-1I dt. 24.3.88] 

RHommeo •• don 81. No.10 (Par.pitp" No. 4.63) 

. 

The Committee were informed in evidence by CMD, l!CL that the 
plana had been drawn to raise coal production upto 31.4 miUion tonnes in 
1988-89 if the land and power problems were solved. aowever, the land is 
DOt beiDS made available for opoaiDa new mine. so much so that. the undert .. 
kiDI could not aet land enn for Sonepur Bazar Project which is a World Bank 
Project. Nesotiated meetinlS are however. stated to have been held at various 
levels includins Cbi,ef Ministers of the concemed States. The Committee hope 
that the problem win be sorted out at tbe earlicst. Betides the land problem, 
tbe power problem is also settina acut' year after year and remains unlolved. 

Tbe Committee desire that tbe Government should take up the matter 
with tho DVC Authority and persuade them to increase their seDeratiDS 
capacity so tbat Bast Sector could set their requirement of 446 MWs of power, 
u assessed by the Ramanathan Committee. The Committee are slad to note 
that EeL has also taken steps to have their own captive power plants. Por 
tbia purposel. the Company bas Boated tenders for 3 naits of 2-10 MWs besi-
des the proposal of havinS a biS power station of 600 MWI for coal com-
paniea., The Committee recommend that in order to set over the power ahor-
.taIC the proceas of tednerins should be espedlted by EeL and captive power 
plants installed at the earliest. The Committee also desire tbat tbe proccas 
ofinltallation of big power Btation for coal companicsshould allo be expe-
dited by sortin, o.ut inter-minillerial differences, if any. 
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Itepl, of the Goferameat 

Compliaucc of the rccommmJd.tioD of the ~&D.thlD COBuilit4eo 
reprdfDI supply of power to coal sector is beiD,' mODitorod OD • re.ul8r 
basis both by Coal IDdia as well as by the GoverDmeDt. Eaerl)' Miailter 
himself toot a meetiD, OD 27.6.86 and directed U UDder ;- . , , 

(a> DVC should improve its ,eueratlon ; 

(b) Bokaro unit must be stabUsed ; 

(c) NTPC. Parakka should give 100 to 150 MW suppt)rt to DVC for 
supplyinl power to coal sector; 

(d) Cukka power station for BhutaD should feed '80 to 100 MW into 
DVC for coal sector; 

(e) Coal sector in the Eastern Region must get 442 MVA continuously. 

Power supply position to coal sector is being reviewed regularly by 
Department of Power and DepartmcDt of Coal8Dd initantl if 8ny. relolvtd., 
Actual availability of power for coal lector from April. 87 to August' 87 is 
8S under;-

Period Net availability agaiDst Number of Feeder Hours 
demaud of 442 M VA interruptioDs Lost 

(46.5 MVA for monlooD) 
4885MVA 

ECL BCCL CCL Total EeL BCCL CCL TOlal ECL BCCL CeL Total 
April 
)987 89.8 118.6 74.7 883.1 314 883 522 1719 269 840 474 1583 
May 
1987 92.4 124 76.7 293.1 267 S42 512 1321 204 438 356 998 
JUDe 
1987 87.6 121.5 90·3 299.4 413 780 691 1884 327 771 560 1664 
July 
1987 72.S 108.577.9 258.9 796 1404 1173 3373 817 1538 1092 3447 
AUlust 
1937 91.8 127.2 93.2 312.2 252 482 S56 1290 224 449 203 87~ 

A.llocation for EeL is ODO unit of 2xlO MW. Aareement for installation 
of this 2xl0 MW Power StatioD at Cbinuuri' hal ~ entered iato with 
DI_serh Power Supply Company Ltd. on tum key basis. In addition. ECL 
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Board bu approved wtallation 2 NOl. of IS MW Oas Turbine letl at Parue 
and Jbaajra. Procurement action for theao Oas Turbine are under procell by 
CIL. Sx210 MW Thermal Power Station is hoin, planned in Mukunda 
Project of BCCL. NTPC is preparing the project report for thil power Itation. 
All relevcnt information has been provided by CMPDIL, as asked for by 
NTPC. 

Com ... ef AHit 

Reply of Ministry verified no comment. As reprds new captive power 
projects mentioned in the reply, none of the projects has come up so far aDd 
an are in planning stage. 

Fartber Comments 01 Govern •• t 

The observation of Audit is correct. 

[Ministry of BDergy, Department of Coal O.M. No. 1IOI3(4)/87-AdmD. II 
Date. 24.3.1988.} 

Recommend.doD 81. No. %1 (Par ..... ,. No. 4.'04) 

The Committee fiad that notwithstaDdia, the shrink.,e of workina 
places and lesser production from the under,round mines due to depletion of 
reserve in ,eDeral, there arc enough good quality reserves in some of the mines 
with potential for expaosion as reported by Chari Committee. Therefore the 
Committee desire that the ECL should Jive priority to undertaking schemes 
for reorlanisation. reconstruction of existiD, mines 10 al to improve production 
and productivity. With appropriate mechanisation and marginal investment the 
undertakin, would be able to tUrD many of the lossing mines into profitable 
onos or atlcast reduce their 101Sea. The Committee also desire that the BeL 
should examine it. production strate,ies so that it could be most advantageous 
from the point of view of undertakiu,'s improved economies. despatchability 
of coal and satiafyin, the market demaud. 

Reply of the GovenuaeDt 

One Reliona} Inltitute of CMPDI islocatcd .t Asaasol. This institution 
is fully dedicated to ECL for formulatin,schemes (or re-organisatioo/Re-cODs-
truction oC existing minues Cor improving production aDd productivity. Till date, 
14 re-or.anilatioo/re-constructionl cheme. have been sanctioned (or imple-
mentation. 10 additiou, Project Reports Cor rcorganiaatioD/re-cooltructioo of 
another 9 mines have been Cormulated and arc he10, proc:essed. 
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It is expected that with the completion of the· above mentioned 14 re-
organisation/re-conlUuction projects, the productivity would rlnp between 
0.72 to 2.73 tonnes from the existingleveJ of 0.46 tODnes. 

[Ministry of Energy, Department of Coal O.M. No. 1I01314/87-Adm. II 
dated 24.3.1988 ] 

R,commeni.doD SI. No.ll (Paragraph No.4 65) 

BalterQ Coalfield I Limited hal also brought to the notice of the 
Committee that in lome of tbe mines quality of coai is good but there is a mafia 
problem. As regards tackling the mafia problem. the Committee would like 
to draw the atteation of Department of Coal to their recommendation contai_ 
ned in their 17th Report of Coal India Ltd., wherein it has been recommended 
that the Ministry of Home Affairs and the concerned State Governments should 
see that coal companies are allowed to function unimpeded by anti-socia) 
elements. The Committee reiterate their earJier recommendation and desire 
that effective measures should immediately be taken to eradicate this menace 
once for all. 

Reply of the Goverameat 

The efforts made over the year. on the part of the State Government and 
the management of coal companies have yielded positive results and there has 
been surely a decline in the violent activities of the mafia In coal field. al 
compared to late seven tiel. This wiD be evident from the statiltical details aiven 
in tbe Appendix. (Appendix II) 

Some of the more important steps taken to curb the activities of anti·social 
elements and continuously monitor the law and order .ituation in the coalfield 
areas are :. 

(i) A Committee bas been set up under tbe Department of coal to mo· 
nitor the activities of antisocial element. In the Bengal·Bihar coalfield •. 

(ii) The CISF has been introduced in the affected areas in a big way to 
effectively deal with mafia menace. 

(iii) The State Government of Bihar bave created a post of DIG for the 
Coal·belt areas and opened new police stations with augmented 
strcDgth and other facilities. This has resulted in a better liaison 
betw~en the police and the coal industry. 

(iv) The jUdicial cases againlt leadera of the mafia are being purlued clos· 
ely. Some major leaders had been takcn into detentioD under the 
National Security Act. As a result of these measurcs, the atmosph. 
ere ha'1 substantially improved &. production level of coal hal al.o 
considerably improyed. 



(v) Improvement of roads in a systematic and planned manner to faci-
litate easy and quick movement of police/security forces as allO faster 
evacuation of coal. 

(vi) Improving wireless communication net-work in the collieries. 

(vii) Preventive arrests of mafia leaders. 

(viii) Departmentalisation of transportisation of coal. Internal transporta-
tion of coal from pit heads to washeries and railway aidings 'h .. alr-
eady been departmentalised to tbe extent of 95% in tbe Dhanbad-
Jbaria coalfields as compared to 38% in 1982. 

(ix) Setting up of licensed coal depots and coal dumps. 

(x) Rotational transfer of CISF personnel' ind company empJyees hoI· 
ding senstive positions to prevent development of vested interelt. 

(xi) Reduction, in tbe member of contractl. The number of contracts 
awarded for various jobs like, minor repairs, underground work, 
etc. bave been reduced to the barest minium. 

The activitiel of mafia in coalfields of Bibar were diacussed in,~ meeting of 
the Committee of Secretaries recently wbicb was atttnded among otbers, by 
the Cbief Secretary to the Government of Bibar. In the meetio" it was observed 
tbat while the mafia. for the present. appeared to be somewhat dormant, tbere 
was no reason to believe that they would not become active again as had bappo-
DOd in the put and, therefore, concerted measures would need to be continued. 
It was accordingly. decided that the following actioD should be pursued 
visoroualy: 

(a) The strengthening of the police in the area should be maintained. The 
State Government may consider creadn, a ceO whicb would monitor 
clolely activities of mafia leaden. 

(b) The system for various types of contracts be tightened furtber by 
the companiel. The value of the contract al also tbe Dumber of con-
tracts to any particular individual Ihould be properly resulated. 
The anlccedentl of tbe contractors sbould be verified in consultation 
with the State Govornment. 

(c) In order to atop extortion of moneYt the provision for debarrin8 any 
coal employee from indulJing io money lendio, may, be incorporated. 
in tbe m~el1aw in consultation with the Chief Labour Commiuloner 
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Cd) Cooperative crodia societies of workers and cooperative consumer 
stores for workers should be started by the coal companies. 

(e) The coal companies may consider appointment of some SC/ST wor-
kers at various supervisory levels on the posta of Sirdar, Overman 
ek-

(n Transfer and rotation of administrative, police, coal and CISF offici-
als lel'Vinl in the area, should be enforced so as to reduce the possi-
bility of Mafia-Administration nexus. Provision of transfers be 

. incorporated in the model law. 

(I) The creation of societies of ex-servicemen for carriage 0 f sand and 
other material should be encouraged. 

(h) The location of liquor shops should be rationalised with a view 
to curtailing expenditure by coal workers on this item. 

While these decisions were taken in the context of the mafia activities in 
the Jharia Coalfields, they arc allo equally relevant to other coal companies. As 
such. all the coat com'panies, including Eastern Coalfields Ltd. have been ins-
tructed to implement these decisions rigorouslY and faithfully in a time bound 
manner. 

[Ministry of Energy, Department of Coal O.M. No. S4012212/87-IR 
daled 9th October, 1981J 

Reeommead.doD 81. No. 23 (Parllp1lph No. 4.66) 

The Committee note that IS against the norms or holdin, coal 
stocks of 3 weeks production, the coal stock in the company has been increasilll 
year after year. Prom 5 weeks production in 1 97S-76. it increased to 10.9 
weeks production in 1984-85. The stocks of coal in some of the mines wore 
of the order of 73 months, 30 months and 57 months despatch requirements. 
The Committee feel that IUch a high stock will have adverse financial impli-
cations because accordin, to the Chari Committee, "taking out coal from 
mines for keeping it in stocks exposes it to disintegration and deterioration in 
quality, theft and fire." The Chari Committee had also stated that the interest 
charges alone on the coal locked up in pit head stocks c('mas to as much 
as 12 crore. a year. A sum of RI. 6S lakhl is also reported to have been 
provided in the Annual Accouats upto 1982·8,~ for loss due to detrrioration 
in quality of coal stock. The Committee are distresllCld at this !!tate of affairs. 
In Committee"s view the accumulation of huge st<'cks is due to mad rusb 
for fultiJlin, the alUluel production targds at any cost resulting in indici-
~te ad UJl~dipatod miniDS pf poor srade of unaaleabl, ~.I. Thi. 
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piling of huge stocks at mines coupled with payment of over-time and Sundry 
worting not only affects adversely the cost of production but also provides 
scope for malpractices. 

Reply of the Go,erDmoot 

Reply to this para is included in reply. to para 4.67. 

[Deptt. of Coal O.M. No. 11013 (4)/87-AdmD. U Dated 24.3.88] 

CommeDts of tbe Committee 

RecoDlmendation SI. No·l4 (Paragrapb No. 4.67) 

The Committee were aho informed in evidence by the Department 
of Coal that a poJicy for stocks in the coal companies was framed in 1985 in 
consultation with Planning Commission and according to this policy indiYidual 
mine cannot hold stocks for more than 3 months and the undertaking as a 
whole should not keep more than one month's production as stock. The 
Committee. therefore. recommend that the Company should meticulously 
follow the stock policy and aJl out efforts should be made to liquidate the 
stocks over and above the permissible Ihnits. The Commit*ee also sugsest 
that an investigation be conducted into·tbe circumstances as to how the huge 
stocks got accumulated a,ainst the ft"cd Dorm, and 'responsibility fixed 
therefor. ' 

Reply of the GoYernJDeDt 

Policy of holding stocks to the extent of maximum 3 month. at individual 
collieries and average of I month over the company as a whole is followed by 
and large. Trend of production and dcspatches as obtained over the years 
reveal that production is higher during the second half of the financial year 
and despatches are not abl. to keer pace with it. Production. however. 
slackens in the fint quarter i.e. April to June of the financial year and gets 
still further down during the second quarter i.e. July to September on account of 
adverse weather conditions which seriously affect performance of coat mining. 
These irritants get graduaJly reduced in the third and fourth quartera leading to 
improvement in production and building up of stocks which get reduced 
during the first half of the following year. 

Excessive stock piling has taken place at Rajmahal which stood at 1.52 
million tonncs at the end of 1986-87. This has been on account of deJay in 
commissioning of MGR system for Parakka STPS. Chitra mints also held 
very beavy stocks on account of non availability of railway siding. The 
arrangements for siding for this mines are being finalised by EeL with Eutem 
Railways. As on 1.8.87 stocks in Rajmabal Areas ad Chitra Mines stood 
Jit 2.06 million tonnet pod in the r~* CIt ECI. at 1.87 Plinion tOD~". Tho 



avetage monthly production of EeL during the first 5 months of 1981-88 
has been 1.80 million tonnes. There would be further drawing down of stocks 
during the month of August-September and the average stocks would probably 
come down below I month's average production. 

Further analysis of the stocks at the different coal mines of EeL reveals 
that as on 1.8.1987 mines having 47.3% production oftbe company held 
stocks below 1 month and mines having production upto 93.7% held stocks 
below 12 weeb. It is seen that Rajmahal, Simlong and SP mines which held 
S2% of the stocks 8S on 1.8.1!'!87 contribute only about 7% of the total 
monthly production of the company. 

Comments or Audit 

Regardinl 1st paraSfaph. No comment. R.egarding 2nd para. figures 
verified and found correct excepting average monthly production of Eastern 
Coalfields Ltd. during fint 5 month. of ] 987 -88 would be I. ') million tonnes 
instead of 1.8 million tonnes. 

Regardin.last lentence of the 2nd Paragraph. the following position is 
indicated. 

Production from 
April' 87 to Sept' 87 

11.65 

Closing stock 
as on 30.9.87 

3.94 

(Figures ;11 million/to 'IICS) 

Closing stock in terms 
of months production 

2.03 

It may be seen from the above table that the stocle holding represents 
more than one month production against Ministry's reply of less than one 
month production. 

Regarding constraints in despatching coal from Rajmahal and Chitra 
Area. the company did not regulate the production and thu8 huge coal stock 
wat allowed to be accumulated'in those Areas. During 1986·87 the company 
has made provision for coal stock deterioration in those Areas as follows: 

Rajmahal including 
SimioDS 
Chitra 

ProvisiDn for deterioratio" 
of stock (Rs. In crDres) 

5.82 

3.99 
9.81 
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Counter COlDJDeDU 01 Go,erDlDellt 

Audits observations re,arding production doria, April-Sept., 1987, 
closing stock on 30.9.87 represent the correct pOIition regarding entire, PeL, 
whereas in the Ministry's reply the reference to stock holdin, for lesl than 
one month's production related to all the mines of ECL oxcludiaa R..j.-ahal 
and Chitra areas which is evident from the following: 

........ -
Production in Lakh tonnes 

_i!!., AprU-Septem ber' 8 7 
Closing stock in Lakb 
tOQnes on 30.9.87' 

Closing stock in terms 
of month's production 

ECL Rajmahal Reat of ECL Rajmahal Rest of ECL Rajmal Rest of 
&SP EeL IILSP ECL &SP ECL 

116.45 7.27 109.18 39.37 2212 17.25 2.03 18.28 0.95 

As regards non-regulation of coal production from Rajmahal and Chitra 
areas, our comments arc as follows: 

Rajmahal Openeast mine is totally captive to NTPC's Paratka STPS.· 
Production planning of this OCP had been done on the basis of linkage to 
Farakka STPS. Further production from this mine had been to the extent 
required for to develompment as per the project report to cater to the needs 
of box cut, haul roads and back filling space for dumping overburden. 

Stockpilinl at Rajmahal has been mainly because of NTPC's Farakka 
STPS failing to Jift coal as per linkage. Now that Merry-Go-Round system 
for transport of coal from Rajmahal to ·Parakka STPS haa started functioning. 
the off take from this place has registered increase to about 1.5 lath tonnes/ 
month against earlier filures of 40-50 thousand tonnes/month. As the position 
of stock stands now, it is anticipated that even the prcsent ratc of increased 
oft'take would not enable liquidation of stock. Thc tar,et of production fixed 
for thia area i. beina coDsidered for downward levi.ion. 

SPMtnes 

The production from this area was not pegged down as Bihar Stale 
Electricity Board had indicated their interelt in taking coal from this Area. 
It was ~ded to tranaport coal to rail-head at Jamtara for de.patching the 
same to BSEB but ECL'. request for lupply of wagons at Jamtara aidinl 
has been turned dOWD by the Railways. 

The next alternative was to transport coal to rail head at Bonjemehari 
sitliq and the movement was started, but BSBB aaroed to pay only 50% of 



37' 
the coal transport chirps to BonJemebari wbeleu they had aarced ~ pay 
100010 coal transport charges to lamtara. 

The matter of peasing production from this area is uilder active 
consideration of EeL management. 

Provision for coal stock deterioration at Rajmahal and S.P. Mines areas 
had to be made in 1986-87 accounts. because the closing .tock of coal was 
valued at its declared grade whereas aging of the stock results in deterioration 
due to various reason!! inclt.lding admixture with shale, matti etc. from 
over burden. 

[Ministry of Energy, Department of Coal O.M. No. 11013 (4)/87-
Admn. II. Dated 24.3.1988J 

Recommendation SI. No. 25 (Paragraph No 4.68) 

The Committee note that for coal despatches. the availability of 
railway wagons has not been much problem. On the contrary there are 
certain loading problema withiil the undertaking. Due to the delay in loadiq, 
I be undertaking has been paying demurrage to railways. The amount paid 
as demurrage during the year 1981·82 to 198)·86 was to the extent of RI. 1.46 
crores. The Committee trust that ECL will take urgent steps to increue the 
loading capacity by providing railway sidings where necessary, so as \0 bring 
the coal from pit head to rail head, and by re-orsanisation of the entire 
despatching structuro. 

Reply of the Goyerllllleut 

ECL have taken step. to improve the existing infrastructure for deapatch 
of coal. They have appointed Mis. RITES India Ltd. to carry out a study 
of the eXIsting infrastructure and to draw a plan to rationalise tbe existiDl 
sidings and to suggest alignments of new sidings taking into consideration 
infrastructure available with the Railways. 

In the meanwhile, the company is making efforts to iocreale deapatch. 
with the eustin, infrastructure. D~patches during April to August, 1987 
have been 78.42 lakh tonnes against 75.71 Jakh tonaes in the correspondiDg 
period of 1986, representing an increase ot 3%. 

Reprdin, para-I-the reportl from Mis. RITES India Limited are 
awaited. 
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Regarding paragraph.2, despatch figure u available from the record. 
of the company are as follows :-

J. Despatcbes during 
April, 1986 to August. 1986. 75.S1 lakh toDDO. 

2. Despatches during 
April. 1987 to August, 1987. 79.01 lath tODDes 

Further CODlllHllts of GoVerDllleDt 

The observation of Audit is correct. 

[Miniatry of Energy. Department of CoaJ..O.M. No. 11013 (4)/87-
Admn. II dated 24.3.1988] 

Recommendation SI. No. 26 (para ... aph No. 4.69) 

The Committee regret to note that tbere bave been shortages in 
coal stocki of tbe undertaking. In May. 1979 a large quantity of 7.071akh 
tonnes valuing Rs. 7. 37 crores was written off .. shortages arising out of 
statistical errors, over reporting of production and misappropriation etc. 

Even after May. 1979 more tban 15 lakhs tonne .... of coal was written 
off by the undertaking as sbortages. In October, 1983. at the instance of CIL, 
the coal when physically measured showed a shortage of 9.71 lath tonnes 
as compared to book stock. The undertaking is also reported to have been 
making adjustments in the opening stock without formal write off sanction. 

The Committee takes a serious view of hugc quantity of coal being 
written off and also of the adjustments being made in the opening stock 
without formal sanction. The Committee have their own doubts that these 
abortages and adjustments could be due to the misappropriation for which 
the undertaking cannot escape responsibility. The Committee expected from 
public undertaking honest and eiTcient conduct of business. The Committee 
parametres for writing off shortage. and adjustment in Jecommend that tbe 
wadertaking shouJd Jay down PJOpcr aujdelincs and ,teeks in consultation 
with its holding company and Audit. In future such shortages should be 
written off strictty in terms of these guidelines. 

Reply of tile Go.enmtDt 

Guidelines for writing off shortages and adjustments in coal stocks 
followed by EeL are .1 follows : 
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UIn the cues where the variation between book .lock and the physical 
stock measured at the end of the year is less than S%, no adjustment in the 
stock rocords should be carried out and the book stocks appearing at the end 
of the year should be carried forward to the beginning of the next year both 
for quantity and value purposes. 

In ca.es where variation between book stock and measured stock is 
more than 5% action should be taken to get the case investigated depart-
mentally and based upon the findings, action for write off or write back 
should be taken at the level of tbe Subsidiary Company in accordance with 
the exilting dalegation of power immediately after the closure of the year. 

Where write off or write back action requires approval from the Board of the 
Subsidiaries, the matter should be put up to the Board for approval. Where 
approval for such action is within the competence of a level below the Board 
of the Subsidiaries. the information regarding action taken should be placed 
before the Board of the Subsidiary Companies". 

Recently Coal India Limited has revised these guidelines 'witb effect 
from acoounting year 1986-87. These are as follows :-

J. "Subsidiari es can write off' only shortages/deteriC'rated stocks 
not exceeding ten thousand tonnes in each case and fifty thousand tonnes in 
a year. In such cases tbis should br reported to CIL. 

2. Where write off beyond ten thousand tonnes in each case or beyond 
fifty thou.and tonnes in a year Is involved. each case will be reported to CIL 
and matter would be brought before the Cil Board for necessary action 
with aU relevant details including an Investigation Report OD sucb shortales". 

Comments of Audit 

Revised pidelioes regardin, stock shortages and write off as indicated in 
Ministry's reply are being followed by tbe Company. ' 

Further Comments of Government 

NO comments. 

[Ministry of Bnergy, Department of Coal O.M. No. 11013 (4)/87-Admn. 
U date. 24.3. 1988] 

Rec:omaaeadatloD SI. No. 29 (P.r ..... pb No. 4.92) 

elL reported to have appointed MIs. Magnum Industrial Product 81 
consultant'> for BCCL and ECL. The terms and rc:ferences of consultants includad 
identiftcation of prot»lems, trouble shootin, areas. deficiencies and su"cstion., 
for reJDedial measure fc;»r brinsiD$ ~roUDd both qu.Jjtat'v~ ~Dd quanti,.tiv9 



improvement in tbe existing sand stowing system,. Tbe conlUltantl 
are stated to have submitted tbeir report in respect of 1. K. Ropeways 
Inltanation I.' n & III and Manderboni Comery and was under stud, 
for necessary action. The Committee would like to be apprised of the 
action taken by the Company on tbe recommendations of the consultants anel 
the subsequent improvement made in capacity utilisation of Ropewaya. 

Reply of the Government. 

The confultants Mfs. Magnum Industrial Products bad made a total of 
14 . recommendations for bringing around improvements in the existinl sand 
.towin, system at 1.K. Ropeways. Tbe status of implementation of tho 
recommendations is as follows: 

(a> Toal DO. ofrecommendations •• , •••...... 14 

(b) Recommendations fully implemented ......... 7 

(e) . Reccommendations implemented but 
not successful due to tecbnical 
rUsons [to.3. 10.6 (i) ] ......... 4 

(d) Recommendations tbat could not be 
implemented due to certain constraints 
[10.6 (ii) & 10.9] ...... - ••. 2 

(e) Under implementation (10.S) - ...•.••.. 1 

..... 

As tbe recommendation regardiog major revamping of tbe installation 
coming out of expert apprisal of Bicable Repeways system carried out 
by MIs. Usba Broco Ltd. is still under scrutiny of the Company, capacity 
utilisation of 1.K. Repeways ha ~ . not registered any improvement. The 

implementation of tbis recommendation bas appreciable financial implication 
and a project report will bave to be prepared and got approved before this 
work can be undertaken. 

[Deptt. or Coal O.M. No. 11013 (4)/87-Admn. II dated 9.10.87] 

RecommeDdatloD 81. No. 30 (Par ..... ,. No.5. 42) 

5.42. The Committee note tbat ECL has invested RI. S03. 18 crores 
upto the end of 198~8S on the purcraase of plant and machinery to build up 
pool ,plat copacity. However, the Committee bave observed tbat durins 
dao Jut tbroe )'e.,rs. the Dumb~.. of lDac:hinCI ',lual), \lOI killS hal by .Del 
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farge beeD lower than the number of machines available with the company. 
These include Govels, scrapers, dumpers add dozers which are jn the category 
of heavy eartb moving equipment and used in different opencast mines of 
the Company. The Committee also find that taking into consideration the 
working conditions prevailing in the opeocast projects of the Undertakin. 
the CIL i. reported to have· estimated th system capacity of the scraper. a. 
72% of total operatable excavation capacity of machines. The CIL has also 
assessed that bated on actual working conditions, the actual utilisation 
should be above 90%. But the capacity utilisation trend bal remained 
almsot ltagnant or even deteriorated indica tin, that the utilisation of 
infrastructure for all these years has not been commensurate witb the increue 
in the population of HBMM. 

Rep., of the GOyernmeDt 

Capacity utilisation for under,round mines is bound around 90% which 
Is considered satisfactory in view of severe constraints of power8Dd Jand. 
Capacity utilisation for opencast mines has remained almost stagnant mainly on 
account of the following factors : 

(I) DIjficu1tie, In land acqulltloft 

Acquisition of land required for OCP has been a parenDial problem In 
the Radganj Coalfield. Even in those cases where land has been acqaJrcd, 
pbysical possession of the land has been delayed due to redstance from 
the villager. and the local youths. Some of tbe projects wbere the delay in 
land acqllisition is a major constraint are, Chora OCP, Bonjemehari OCP, 
Kurnarkhela (Sonepllr Bazari). Nimcha, Mohanpur, Sbankarpur and 
Sangramgarh. 

(Ii) Reltrictloll I" blaltl", tlue to c/ole proximity of 'III lap, 

Proximity of villages imposes restrictions on blasting operation. 
resulting in mllcb lower level of 01ltput from eacb round of blaatin,. In 
other words. for the same qllantity of coal/overburden to be bluted, tho 
number of blastins round. increases reslllting in redllction in net available 
time for excavation and transportation of coal/overbllrden. This problen i. 
faced by almost all opencast mines of EeL. . 

(iii) Yearly capacity of HBMM is computed on 300 days based but 
tbe openc&st lQin~8 in this field cannot work rorflbo~t 60 days darin, t~ 
raiD)' season. 
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(") SIJortap of poWlr ! 

Tbe capacity created for OCP Mines of EeL has taken into account 
higher efficiency by introduction of Electric Shovels in preference to diesel 
shovel I. However, in actual operation. benefit of introducing electric shovel 
could not be derived in fuJI, mainly because of the fact that the working hours of 
these shovels got considerably reduced due to frequent power interruptions 
and prolonged power cot.. It may be noted that tbe contribution from 
eleCtrical .hovell wal plaDDed to be raised from 4.04 milJion tonnes in 1981-82 
to'to. '72 miUion tonnel in 1984-85. 

Betides the above mentioned constraintl. inadequate infrastructure )ike 
worklhop facilities al.o contributed to staananey in the level of capacity 
utilisation. In view of the fact that most of these mines are of small capacity. 
the Company did not previde for workshops to cater to the needs of different types 
of major repain required for the opencut equipment. However, the company 
hal now taken up programmes for having a number of Regional Wor'kshops as 
....... al "ooCemrai Worklhshop for Heavy Barth Moving Equipment. 
Two Regional Workahopi at Ukhra and MUlIDa have started functioning and 
ODe Ccattal Worbhop at Sonepur Bazari Project hal been planned. 

CommeDtl of Audit 

Ministry ill reply hu stated that capacity utilisation in opencast mines 
remaiued Itapant mainly on account of some constraiDta. )t is, however. 
Men frem the records that the Company hu acquired Plant and Machineries 
worth RI 99. 47 crores durin, 1985-87. It is, therefore. Dot clear why the 
company hat procured more Plant aDd. Machineries when the constraints 
referred to Intbc 'reply are still penistin,. 

r.rtber eollllDelltS " Govenmeat 
D1Irin. the period 1985-87, lfeavy Earth Movin, EquipmeDt worth only 

RI.42. 6S crOtes and not worth Rs.99. 47 croret ras recorded by Audit) 
wen purchased. Oll an 'aDal,sil of the HBMM equipment procured during 
the said period it is found that II shovels. 67 dumpers. 23 dozers and 18 driJIs 
are the major equipment procured. Of this 7 shovels. 36 dumpers, 5 dozers 
aiid a' driB. were procured for major new projectl. the impact of which can 
be felt at a later ltaae. Balance equipment were procured as replacemeDt 
of existiDg set of equipmentl for on-going OCPs. These replacement were 
oliecetsary to maintain the already attained level of production of coal and 
. overburden from the existin, departmental OCPs and well within the yearly 
ep1acement Dorms. 

Merely because of the fact that the constraints continued to hamper 
~ ~ of HBMM, ponproouromeot of replacement equiplllCDt 
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would have adversely affected tbe capacity utllisatioD '~t de~.~t8J Oc,. 
leading in drop of production level of these minea. Due tQ t~., i~vest~~.~ 
was possible to produce 5.68 and 5.84 million tonnes of coal from departineatBI 
OCPs during 1985-86 and 1986-87 reapective1y. 

t ... !· .. ·, 

[Ministry of Energy. Department of Coal O.M. No. 11013 (4l{~7-
ADMN.II dated 24.3.1988) 

Rec:ommeDdatioD SI. No. 31 (Paragraph No. 5.43) 

The perceDtago of actual output of Heavy Barth MoviDJ Machinory 
(HBMM) to standard output fixed by the Review Committee of elL ia reported 
to bave decreased from 107.7 in 1977·78 to ~9.6 in 1985-86. The percenta,c 
of idle time to total shift bours of HBMM allo ran,ed between 40.85 and 
77.15 during tbe last 3 yean eDdin, 1985-86. In many opencast projectl 
excessive deployment of HEMM is also reported as compared to the provisions 
made in the feasibHity reports of the projectl. Apart from tbe HEMM 
equipment. tbe utilisation of underground equipment was also very Jow and 
in some cases it was less than 30%. The main rcasons advanced by the 
Management of EeL for low utilisation of machines are stated to be Jack 
of back up supporting facilities like workshops. spare-parts facilities. skiUed 
man-power and power problems. Some measures arc reported to ha~e been 
talcen recently by the Management to augment the capacity utilisation of 
machines and as a result thereof there has been some ,improvements. Tho 
Committee desire that in order to reduce cost of production of coal and to 
achieve higher production urgent effective measures arc still required to be 
taken for the maximum utilisation of available equipment. In no cas~ t~ 
equipment should be aUowed to remain idle or unuti1is~. Equipment !o .. ~~ 
unsuitable for actual mining work in ECL should be transferred at the earJiest 
for deployment in other developmental works. 

Reply of the GOYerDmeot 

DeploymcDt of Hcavy Earth Movins Equipment ia exceu of project 
Report provisions fall in two catesories. 

,( ) Temporary Deployment I This il dODe to d'ective1y utiJiae.ucla 
equipment wbich could not be gainf~ly utiliaed at their appropriattlite duo 
to non-availability of land. delay in anival of matchins 'equipment etc.. kee.,.. 
in view that it is always better to utilise ratber than to keop aucb coady 
equipment idle. 

(2) Permanent deplovment.; This is relorted to in caaes wbere sub~~ 
change in the ,equipment configuration is called for in view of cJt .. ~ po-
mining coDditions and these are taken into account while formulauD, RFR •• 



· to have. effective check on deployment of HEMM these heavy co •• items 
are ordered only after taking iota account the availability of snrplus equipment 
with the compauy. if any. 

Scrapen which were initially thought to be the best equipment for 
working in alluvial top overburden and provided for in almost all OCPs 
plaaned in the 1974-7,5 to 1978-79 period are now being gradually deployed 
for other developmental works e.g. back filling etc. 

A Committee comprising of RD. RI· I and Chief of Equipment, ECL is going 
into detailed study of identifying equipment that may be found ta be unsuitable 
for the company and to recommend the norms to be taken for their gainful 
utililation. The Committee is expected to submit itl report by 15th October, 
1987. 

Comments of Audit 

No comment except that the Committee has lubmitted its report recently 
wbich is under examination by the Management. 

Further comments of Govel'lllDent 

The Committee has come out with the views that selection of equipment 
for tbe small openC8st mines required to be opened for boosting up of coal 
production in the early years of Nationalisation was done on the basis of 
data available with Directorate General of Mines SafetY""at that particular 
time and also by observing the characteristics of the adjacent mines. 85% 
of investment in these projects were for procurement of HEMM equipment 
which could be utilised for excavation in any other place as we)) 
Equipment rendered surplus by closure of Inch projects were gainfully utilised-
at Kumarkhella. Ghansbyam and Naba Kajora OCPs. 

[Ministry of Energy. Department of Coal O.M. No. 11013 (4)/87-
Admn. II dated 24.3.1988 

Ileco ......... don 81. No. 33 (Paragraph No. '.45, 5.46 " 5.47) 

The Committee are distressed to point out that even though utilisation 
ofHEMM baa beeD much below the actual capacity. tho Company, has 
been engasing private HEM M at huge cost which increased from merely 
RI.4.8 laths in 1977-78 to as much as Rs. 17.27 crores in 1985-86. The 
CompaDY paid a total amount of Rs. 66.84 crores for biring HEMM 
between 1977-78 and 1 S8S-86. In this connection. the Board of Coal India 
Ltd. in their meeting held on 12 May. 1981 is reported to have rejected the 
proposal of ECL for engaging contractors for hiring HEMM on the ground 
that "present level of utilisation of HEMM leaves considerable scope for 



improvement." The em Board Is also r reported to have instructed the 
termination of such mining contracts by 30.6.1981. Despite this, the EeL 
continued such contracts and paid Rs. 882.741akhs and Rs. 887.56 laths in 
1981-82 and 1982 .. 83. respectively. 

In this connection, the Chairman of ECL informed the Committee during 
evidence that in the subsequent meeting of elL Board, it was decided that 
the hiring of HEMM should be minimised till the detailed guideline was 
prepared by CIL. When the Committee enquired during evidence whether 
or not the ECL was asked by CIL to stop hiring of HEMM, the CMD of 
ECL stated, "To my knowledge not .•••••. althoush in 1982·83 we stopped 
two contracts but it was not a directive of Coal India Ltd." 

The Committee are not at all happy over non-implementation by BeL 
of the specific decision of CIL Board for stopping the hiring of HBMM 
from 30.6.1981. Unfortunately, ClL Board also cbanged their stand in a 
subsequent meeting from total stopping to minimise tbe hring of HBMM. 
The Committee are also surprised tbat Cl L did not issue any directivo to 
ECL with regard to stopping of hiring of HEM M as was stated by CMD. 
EeL during his evidence. As a result the l.CL neither stopped nor 
minimised the hiring of HEMM. On the otber hand, it has been increasing 
year after year. The Committee also do not accept the contention of CMD. 
EeL that Coal India decision to stop the hiring of HEMM was not received 
by them. The Committee feel that since the CMD, EeL is a member of 
the Board of CIl, he is a party to the decision taken by the Board and should 
have implemented the decision of CIL Board without waiting for any further 
directive from CJL. He is also reported 10 have turned a deaf ear to the 
oral instructions of Chairman of CIL given on 24.3.84 to stop hiring in three 
stages by 30th September, J984. 

Reply of the Goyernment 

Recommendations made in these paragraphs from part of the terml of 
reference of the Expert Group appointed vide Department of Coal's O.M. No. 
3702311/87 -CML dated 20.8.1987. 

Comments of Audit 

In reply, Ministry has stated that an Expert Group has been appointed 
whose recommendations were to be submitted by 30th September, 1987. These 
are stm awaited. 

Farther CommeDts of Gover.ent 

As desired by COPU an Independent Expert Group cODli.tinB of 
S/Sbri K.R. Gupta, Director (Finance), Singareni CoUieriel Company Ltd. 



and Shd S.R. Sengupta, General Manager, Neyvrli LiJDite CorporatioD Ltd. 
was conatituted to go into the hiring of HEMM and the engagement ot 
oontr.acton in deptb witbout calling for tenders year after year. Copy of tbe 
Expert Group's report is enclosed. 

The Group hu observed that hiring of HEMM was resorted to by 
ECL towards tbe end of J97S-79 in order to make up for the dec1ininl trend 
in production and the unsafe workins conditions of manual open cast mines. 
It has also observed that there is considerable under-utilisation of HEMM 
in ECL as a general phenomenon but it is not practicable to shift the idle 
equipment to other areal for short periods and hence the need arOie for hiring 
of equipment. As ,regards COPU's observations regardinl non·implementation 
by EeL of the CIL Board's decision to stop the 'hiring of equipment by 
3U.6.1981, it is submitted that this decision was modified at the next meeting 
on the basis of the CMD ECL's comments on the draft minutes. Accordingly, 
the decision was to minimise the hiring of HEMM tiU detailed guidelines 
were prepared and circulated. Subsequently sucb guidelines were app.oved 
by the CIL Board and circulated to tbe subsidiary companies. There guidelines 
have been reproduced at para 3.3.2 of the Expert Group's report. The Expert 
Group has observed that "it is evident from the various actions taken by 
CIL Board ,uch as permitting ECL to continue hiring of HEMM. formulation 
of auidelines therefor etc., that CIL was not averse to this strategy especiaJJy 
in the context of meeting the production targets. As regards continuance of 
hiring of HEMM inspitc of the oral instructions of CMD, elL, it has been 
observed that the latter seems to have accorded approval for hiring of HEMM 
for short periods of time and for fixed quantities during his several site visits 
from 1982 to 1985. It was continued during 19S5·~6 and 1986-87 with tho 
specific approval of eM 0 EeL and with the knowledge of elL. However, 
it has since been decided in a meeting taken by the EM to do away with the 
system of hiriDg in a phased manner. Progressively all works of overburden 
removal especially in new mines would be done only departmentally. As far 
tho existing mines in remote isolated phatches arc concerned, hiring of HEMM 
would be discontinued within the nelt three yean. 

[Ministry of Energy, Department of Coal O.M. No. 11013 (4)/87-
Admn. II dated 24.3.1988] 

Comments of the Committee 

Please See paragraph 22 of Chapter I of the Report. 

RecolDlDeaution SI. No. 34 (Parap'aph No. 5.48) 

The Committee also find that some of the contractors eDgaged by 
EeL for hiring ofHEMM have been working iD the Company ript from the 
bealnning. Tbere are cases where the Undertaking has been hiring 'equipment 
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from some of the firms which are owned by the same let of proprietors operat-
ing firms with different names. The Committee were stunned to hear from 
CMD. ECL during evidence that no tenders were invited for awarding the 
contracts. Contracts once given were renewed year after year. The Committee 
may not be wrong in believing that tbe continuance of the same COntracton 
year ofter year without proper tendering system hall not developed 50me 
vested interests With the connivance of officials of the ECL. The Committee, 
therefore, recommend tbat the whole matter regarding the hiring of HEMM 
by ECL, continuing of the same contractors from year after year without 
tendering system, revision of the earlier decision of CIL Board from total 
stopping of hiring of HEMM to minimising the hiring should be thoroughly 
got investigated by Govt. through an independent Expert body within a shott 
specified time. The Committee may also be apprised of the result of the 
inquiry within six months of the presentation of their report. 

RepJy of the Government 

Government have appointed an independent Expert Group consisting 
of Shri K.R. Gupta, Director (Finance), Sinlareni Collieries Co. Ltd., and 
Shri S.R. Sen Gupta, General Manaser (Mines), Neyveli Lignite Corporation 
Ltd, vide their O.M. No. 37023/J/87-CML dated 2J-8-1987 to took into 
various issues connected with the hiring of HEMM by the ECL. The Group 
has been asked to submit the report by 30th September 1987. The result of 
the enquiry will be intimated to COPU as soon as It is received. 

Comments of Audit 

In reply, Ministry has stated that an Expert Group has been appointed 
whose' recommendations were to be submitted by 30th September, 19117. 
These are atm awaited. 

Farther eommeatll of Goyenment 

As desired by' COPU, an Independent Expert Group consisting of 
S/Shri K.R. Gupta, Director (Finance), Singareni Collieries Co. Ltd., and 
Shri S.R. Sengupta, General Manager, Neyveli Lignite Corporation Ltd., wu 
constituted to go into the hiring of HEMM and the engagement of contractors 
in depth without caUing for tenders year after year. Copy of the Expert 
Group's report is enclosed. 

Hiring ofHEMM was started by BeL in 1978 initially on ad hoc rates 
but subsequently 00 the basis of tenders finalised in June J978 the same riltes 
were extended for th~ year 1979-80 to the parties in the same areu. For 
1980-81~ tbe'riltes were ~odifte4 to allow tor escalations in tho price of P.Q'J:,. 



till the tenders for that year were finalised in November 1980. Subsequently • 3 escalations were granted between 1980 and 1983 on tbe 1980-81 rates. 
Tenders were again called in 1984 and finalised for the year 1984·85. On these 
rates; escalations were allowed with effect from 1.4-1986. It will thus be 
seen that tenders were called three times between 1978 and 19.84 and. in 
between. escalations were allowed only for the rise in price of POL. Thus 
there was opportunity for new parties to enter the field if they so desired and 
lOme did enter. It may also be observed that every time tenders were caUed, 
the rates increased substantiallY and hence BCL did not call for tenders 
too often. 

[Ministry of Energy, Department oreoa! O.M. No. 11013(4)/87-
Admn. n dated 24.3.1988] 

Commeats of the Committee 

Plese See paragraph 22 of chapter I or the Report. 

RecommeDdatioD S1. No. 35 (Paragraph No.S.4') 

During evidence, the CMD, ECL also informed the .... Committee ~ 
with the hiring of HEMM, the cost of production per tonne was abOUt 
RI. 100 to Rs. 120 whereas the cost of production per tonne with the 
departmental machine was about Rs. 160 to 200 per tonne. The Committee 
are not convinced that the hiring or HBMM is more economical as compared 
to .. orking of departmental machines. If the analysis given to the Committee 

. - is correct. the very basis of the undertaking purchasing equipments at huge 
costs would become unsound and need urgent review. The Committee feel 
that when private contractors can operate at a lesser cost, there is no realon 
why the Undertaking cannot als.) do the same. The Committee feel that 
tbe Ministry has also not shown itl involvement or interest in this respect. The 
Committee hope that the Department or Coal will now look into the matter in 
depth and guide the Undertaking in the right perspective. The Committee 
will like to be informed of the action takeo in this regard within six mODths. 

Reply of the GOlernment 

The independent expert group set up by the Oovt. to go into the full 
detail. of hi riDS of HEMM hal _1"0 been a.ked to examine tbis aspect. Bated 
on the recommendation of this independent expert group as accepted by the 
Ooftl'ftment suitable instructioDl. woud ~ i .. ued to BeL and COPU wi" 
bltepeap~. 



COIDlBeats of Audit 

In reply, Ministry hal stated that au Expert Group has been appointed whose 
recommendations were to be submitted by 30th S~ptember, 1987. These are 
Hili awaited.' . , , 

Farther Comments of GOTerameat , , 

The Independent Expert Group appointed to go into the queation of 
hiring of equipment has examined tbet economics of departmental working of 
HEMM as compared to hiring of tbe same. The Group hal made aD 
analysis of the operational cost or coal production in various projects wbich 
shows that the cost of removal of overburden by the ~partmental- machines is 
higher than the cost of removal by hired HEMM in .the same period of time. 
Reference is invited to para 3.S.1 and statement J6 of the Expert Group'S 
report from which it would be seen that the economics are in favour of tile 
hired equipment. However, as desired by tbe Committee, a deciiion bal 
been taken by the Govt. to do away with the hirin, of equipDlent in a 
tphased manner within 3 years. At the same time, ECL il beina advised to 
ake measures for improving the economics of departmental workina 
includiog the steps sugselted by the Expert Group. 

[Ministry of EDerlY. Department of Coal O.M.No. 1I013/4/87-Admn •. U 
Dated 24.3.1988:1 

Commeah of the Committee 

Please lee paraJ1'8ph 22 of chapter I of the Report 

Recommendation SI. No. 36 (t:tar~grapb No. S.50) 

The Committee have allo found that although the equipment have 
been working for a long time in certain mines, the basic workahop facilities 
for unit workshops have not been provided in spite of the fact that the 
provision for these facilitiea existed in the original project reportl. As a 
result, most of the repair jobs including over-hauling of engines, are bein, 
got done from outside as expertise of the same has not fully been developed 
by the Undertaking as yet. ~imilarly, the down time of the equipment is a1.o 
excessive because repair time is more which is due to nonavailability of spare 
partl and skilled man power. The Committee desire that immediate steps 

. should be taken by BeL with regard to standardization of equipment establish-
ment of regional worbhops or HEMM, training of eoginC!c:rl and in hc;»u-. 
kuniol for workers to build up a pool of skilJed workers. 



so 

$tandardlstllion 

In order to have better maintenance facilities and concentration or 
expertise for the same, standardisation of equipment have been taken up. 
In the OCPs. dumpers cons.titute the most critical item of the excavatin, 
combination and its availability is also found to be the lowest. Accordingly. 
ECL has taken up standardisation of dumpers in its varioua OCP. and the 
following table dOW. the progrCi' achieved so far: 

Nam~of 

O.C.P. 
Type' of dumpers in 
use before 

standardisation 

7)pes of dumpers being 
wed after ,tandardi· 
,arion ------------...,....--- --... 

Kapaaua 
Khoodia 
Bonjemehari 
Dobor 

Kbaa Kajora 
OCP 

R-3S &. LW-3S 
R-2S. R-35 &: LW-35 
R-2S, R-35 &: LW-35 
R-2S, & R-3S 
R-3S, LW 35. LW-50 

-.-----------------
Workshop 

R-3S 
LW-3S 
LW-3' 
R-3S 
LW-SO 

,., 

.-- ··--·,-"'t:ot_~ .. ------

Regional Workshop for HEMM is functioning at Ukhra and Musma. 
Additionally Ba~uJa workshop is also catering to olectrical. repain to HeMM 
equipment. 

A Central workshop for HEMM has been planned to be set up at 
Sonepur Bezari Project for which FR has already been prepared by CEMPDIL. 

Unit workshops at Chitra, Kapasara. Nina. BadjnaJ PulBi. Chora 
Sonepur Bazari &: Rajmahal are under different stase. of coDltruction. 

Training 

Due attention is being given for proper training of workers, Supervisors 
& Executives both on in· company &: out· company bui.. Durias the year 
J986-87 &: in I quarter of 1987·88. 38Q ~rllOns ct 92 ","OD' re.pectivelf 
,vere trained a. per br~at up Biven below : -
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1986-87 
--jil cOmpany-Oii~---

• prosramme Company Total 
proara-

Worker 
Supervisor 
Executive 

281 
1 

52 

l334 

mmo 

22 
13 
11 

46 

303 
14 
63 

380 

J Qr. of 1987-88 .---_._--
In com- Out Total 
paoy com-
progra- pany 
mme pro-

• gramme 

2 2 4 
73 15 88 

75 17 92 
-.---.~-....-

Co_til 01 Audit 

RI, : SllIIItlardllatlDII 

The Company has introduced standardisation in respect of open cas 
projects mentioned in the reply. As regards other open cast projectst 
recommendation of the Committee on Public Undertaking is yet to be 
implemented. ' 

Reg: Wor/ahopl 

The new workshops plaoned as mentioned in the reply are yet to come up. 
However, an enmination of records revealed that repairs of plant and machi-
nery from outside agencies are gradually increasing vide details given below :-

Reg: Training 

1985-86 
1986-87 

No Comment. 

Rs. 9. I 8 Crores 
Rs. 10.75 Crotes 

Fartber Comments 01 Governmeat 

The position regarding standardisation of dumpers in the various OCPs 
enumerated in the Ministry's reply was that prevailing in June J 987. The 
position of standardisation on 1-3-1988 is as (onowa : 

Tho Company has introduced standardisation of dumpers in its depart· 
mental OCP. to tho maximum eltent possible within the available equipment. 
Tho detaill are as foUows: 
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" Name of OCP -Type of dumper being deployed 

after ~tan'da"dillatfon -
1. Kapaara R-3S 
2. Kb~bdia LW-3S 
3. Boia'j~ehari LW-3S 
4. DabOr .. R-3S 
S. Kumarkhalla LW-50 
6. Pllfushottampur g-3S 
7. Sh.nkarpur R-3S 
8. Ghanshyam R-3S 
9. Chora LW-35 

10. Parasea LW-35 
11. Nina LW-3S 
12. Badjna LW-3S 
13. Chitra R-3S 

In five of the remahdng 'six OC'Ps rull standardisa:tion 11.. not been 
carried oUt considering tbe ,residua' short life of th~ R-2S dumpers available in 
t.i1ose projects in addition to R-3S or LW-3S dumpers. 

In the sixtb OCP i.e. Rajmahal OCP different models of 85 tonne 
dumpen are being deployed on the basis of receipts as per allocation by CIL. 

Wo,k'lllop 
At tbe initial stages of opencast mining operation in BeL. there was wi de 

pp in the available infracture tbat equipment were subjected to heavy strain. 
As a result tbe invt'iltory of HEMM held by the company was sbowing a large 
member of equipment al sick. In order to improve tbe availability of HEMM 
it wu decided to get these sick equipmont rehabilitated by getting capital 
repairs/overhaul of such equipment done by tbe Original Equipment Manufac-
turen u well u by department&1 worbhops. Ther,~ has been increase in the 
total amount of purchas~ repairs as lucb repair cost includes cost of spare 
parts from the OEM which is oD theriae. Major items of purcbased repairs 
induded engine overhaul. overhaul of transmission assembly, repair 10 electri-
All of EKO IIhovel. fJrf pumps aud other sub-assemblies of dDgine. tyrc retrea 
ding etc. 

, In a~~ition ~o above. rehabil~tation of HEMM carried out departmentally 
an~ Ithro'dgb OEM durin. 1986~87 as detailed below si~es tbe efforts being 
made by die cOmpBDy to '.reae its dependiDcc on outside parties. 



R6bGblttriltltin tlv'· 
OEM lkjIfiitiQ#d1ll 

W,;iti!tbp 

Sho'9'ei 2 to 
I)uinper 3 29 
Dozer Nfl It 
Drill Nil ~3 
CompresSor Nil 3 
Road R.oller Nil 1 
Pay Loader 

'. ~ ? 
Scraper Nil 2 

{Ministry of Energy, Department 'of Coal O.M. No 11013 (4)/87 
Admn. II, Dated: 24.3 J988.] 

RecommeDdatioD SI. No.3? (Paragrap. No. :5.si) 

The Committee are also surprised to find tb'at the vahle of uDiu-
tailed machines which here of order of Rs. 45.33 crolesin 1982-83 bave 
increased to Rs. 62. II crores in 1984-8S~ This is regrettable from two &Dates. 
Fint substantial capital of the Underraking is blocked wilbout getting any 
return. Secondly. the Committee believe that non·installation of ~acbinery 
should be compelling tbe Undertaking to have certain works executed through 
private contractors at a. cost which could be saved with installation of the macb~
nery. The Commitlee need hardly stress tbat Company's present financial 
position can ill afford, non·installatioD'S of costly machines. The Committee 
urge tbat tbe Company should work out a time bound projramme for the iDat-
allation of all such machines as are lying un installed witb the Company. The 
Committee would like to be applised of the details of each of tbe machine. 
lying uoiostalled together with th~ dales and cost of their purcbasing. the 10 •• 
suffered by Company on accouot of their non-installation etc. within three 
.months of tbe presentation of this Report. 

Reply or the Gol'erameDt 

As on 31.3·85. tbe value of Plant & Machinery aod Capital Stores in stock 
was Rs 6,'. 11 crores. The correspondinsfisures as at 31·3·86 and 31·3·87 
(Provisional) arc RI. 56.98 crores and Rs. 50.79 crores respectively. Th. 
value of tbese items in stores 81 at 31·3·87 consists of Rs. 31.72 crores for 
Plaot & Machinery lIod Rs. 19.07 crores for Capillli stores like Cemeot, Steel. 
Pipes, Cables etc. Certain amouot of stock for items OD capitalatotcl ia to be 
maintained on regular basis to ceter to the normal requirement for addition 
alid for replacement throughout the year. The amount of Rs. 31. 72 ceore. 



tor Plaut & MachiDery incJudes the amount of RI. i 6.06 crorel for P&M 
procured during the year 1986-87 which could not be inltalled upto 31-3-87 
and thereforet the value of Plant & Machinery which is JyinS in .tock for more 
than one years is Rs. 15.66 crores. A detailed list ofsuch items of PcltM 
costin. individually Ra. one 1akh or more and lyinS uninstalled for over a period 
of one year on 31-3-87 il pven at the annexure (not appendix) showinS year of 
procurementt valuct location and their prosrammc of inltallation. 

thc approJ:imato annual interest charp. on the iteml of Plant cit Machi-
nery, Capital Stores Jyinl in stock as on 31-3-87 is as folJows: 

(Il) On total value of stock 
including capital stores 

(b) On value of Plant &. Machinery 

(0) On value of Plant cit Machinery 
lyins in stock for more than 
one year considerins the normal 
time required between procure-
ment and installation 

Commeats 01 Audit 

- 1. .. 8.63 CfOrea 

- tt,. ~.39 crom 

- Rs. 2.66 crotes 

Plant and Machinery and capital stores in atock as on 31·3-86 should be R .. 
~S.16 crores instead of Rs. 56.98 crores. As regards Planr-·cIt macbinery 
lyin. in store for more than one year, a test check of records maintained at 
Satgram Area revealed that ODe number of transformer (S. No. 37 of the state-
ment) was in stock and not 2 shown in the Statement. Items 67, 68&69 are 
.tilll~ing in stores tbough shown to have been allocated to 1.K. Nagar Project. 

Further Comments of Go,erDmeat 

P&.M and capitalstoreB in stock dS on 31-3-86 as per audited accounta i, 
its. SS. 16 crom. Figures given earlier were provisional. 

One of the transformer. shown at S.No. 37 of the statement was illued for 
installation subsequent to the preparation ofthe statement. 

Winding Eogines at S. Nos. 67,68 & 69 have been allocated for use at the 
shafts of J.K. Nagar project and are lying at Satgram Area store, as indicated 
in tbe statement. Allocation does not mean physical transfer out of the stores. 

[MiDistry of Energy, Department of Coal O.M. 11013 (4)/87-Admn n. 
Dated: 24. 3. 1988.1 
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RecoID.eadldon SerIal No. 38 (ParRsrlpb No. 6.20" 6.ll) 

The Committee relret to note tbat while manpower strenltb in the 
Company increased from I, 74,006 in 1975-76 to 1. 90, 830 in 1984-85, the 
productitm came down from 26.18 million tonnes to 24.03 million tonrosdurin. 
the same period. Tbe Committee have also observed that in pursuance of 
Baweja Committee recommendations made in 1978, tbe Depart- ment of Coal 
is reported to have issu"d periodical ad vices between April. 1978 to June. 1979 
to the Coal India Ltd. and its subsidiaries tor egulate tbe financial burden 
imposed by surplus staft". Tbese advices intet' alia provided that "All posts 
lying vaoant at the time of issuing orders were to b! considere1 abolished." 

The Committee focI that had the instructions of the Ministry been imple-
mooted fully by ECL. the Company could have effected a sizeable reduction of 
surplus manpower on account of superannuation alone assuming the average 
aae of coal mine worker as 40 years on the date of nationalisation of the 
Company. Not only did the Company not follow tbe instructions. the Depart-
ment of Coal also failed to exercise proper mOD itoring to find out whether their 
instructions were being implemented by tbe Undertaking or not. The Committee 
strongly deprecate this all round failure which has resulted in accumulation of 
huge excoss of idle manpower. The Committee recommend tbat without 10sin, 
any further time suitable measures should immediately be taken to cnsure proper 
utilisation of idle manpower thereby bringing down the operational cost of tho 
UDdertaking. 

Reply of the GovemmeDt 

In order to utilise surplus manpower gaiofully. tbe followinl moasuros 
have been taken by the company: 

1. Re-deploymont of surplus personncl from surplus to deficit areas. 
1374 aurplul personnel were, thus, re-deployed since April, J986 and anothcr 721 
are heiDJ ~eployed in the near future. 

2. Utilisation of surplus maDpower in new projects and mines. 

3. Transfer of willing penoDS to other subsidiaries. 

As a result of the steps takeo. the overall manpower of tbe company has 
come down by 3708 from 1.90. 752 as on 1.4.86 to 1,87.044 as on 1.7.87. A 
furtber reduction of 544 is anticipated by 1.4.88. 

Company has also evolved a scheme to te-train its surplus maDpower and 
re-doploy it in new mines "1I~ projtctl .Q jobs li~e operation" QlaiD~eI',lID,CC . Qf 



Heavy Earth Moviog Machineries, minelurvey, resio~al workshop! etc. It il 
expected that abOut lS00 pe'op1e wili be"Pin(uUy deployed in tbis manner 
,durin, the current financial year. 

[Ministry of Energy, Department of Coal 
File No. SSOll/9/87·CP dated 2"4.3.1988] 

1tec:000mendation Serial No. 40 (Paragrap. No. 6.23) . 
The Co.nm~~~ee have also be~.n iQformed that the recruitment ot 

~power at DCw projectl will be met from the surplus mao power avaiJable in . 
other collieries and for this purpose more projects arc expected to be approved 
by Government during the current year. These new proje::ts bave to be develop· 
ed to yield produ,ction by 1989·90. If these projects arc approved, the surplus 
~power available with ECL would be deployed at the ne.\\' mines. The 
Committee bope that tbe Government would approve the new coal mines 
projects without any further delay and help ECL to transfer their ~urplus 
.-anpower for gainful employment in the Dew projects. 

Reply of the Goverament 

With a view to e.l~~~~ing sanction of projects, Coal India and its subsidi-
tri~s have be~ delegated enhanced powers to sanction projects upto Rs. 20 
C:roreloach without m.king aDY reference to the Governmel;Jt. 

Comments of the C. A. G. 
'-. 

'The Ministry has not indi.:ated anything about gainful employment of 
turPlul man-power in the new projects. if any, with the delegation of enhanced 
Power to the' company. 

Farther comments of Government 

The ,aiDful employment of surplu'l man-power in the new projects is not 
directly related to the delegation' of enbanced power to the subsidiary Coal 
companies. However. during 19!57·S8. 383 surplus personoel were retained 
ad deployed in projeCts. . 

[Mi~iJtry o( Ene .. gy. Deparlmen~ of Co.al File 
No. 5S01l/9/87-CP dated 24.3.J988] 

R~O~~~~tiOD S~.I No. 42 (P.r .... aph No. 6.~5" ~.26) 

The Committee's examination or~ECL has revealed that if,spite of 
~rplUI monpower avaiJ~bl~ wil~ the Undertakin¥. huge over-time allowances 
.'ad falf-back ',,'aJ(~ "tle'paid l;y'tht Company ye"r .. ftu. yur. T~~ jl.t.Je~lie 
wu *)' biah dlJring 1979-80 to .98'-86, ..' 



In this CODnection, the Ministry are also reported to have informed the 
Audit in October. 1983 that instructions were iSlued by them to the Coal 
Compainel to reduce over-time work to the maximum extent but inlpile 0' 
thele instructions the amount of over-timc paid was the highest in 1984-85 i. c. 
R.s. 32. 64 crora as a,aiast Rs. 23. 03 crora in 1983-84. The reason •• (Ol 
iDCteale in over-time paymeatl are stated mainly due to deployment of worken 
on Sunday./holiday. and increaae of payment of fall-back waps due to the (act 
that the Undertakin, could not provide employment to piec .. rated workerl~ as 

",provided in Wa,e Board award. 

Durin, the evidence, the represCDtative of the Department of Coal allo 
admitted tbat ··Sundays workln, do not increase production. It affects work 
on other days. So we have .topped it altogether in 1985-86." The Committee 
deprecate the violation of Ministry'l directions by the Undertakin, with resard 
to the payment of over time allowance for yean together. The Committee are 
also surprised that tho Ministry also did not take any foUow up action to ensure 
the implementation of their directives to reduce over time work after their 
issuance. In Committee's Yiow this is 8 clear cue 01 failure on the part of 
Ministry to exercise an effective control on the Undertakin,. The Committee 
recommend that 'concerted efforts should at least now be made to reduce to the 
minimum, if not altolethor eliminate the payment of over·time allowance. b,. 
deploying the existin, manpower in a scientific maDDer. 

Reply of the Goverameat 

Tho company it takin. a number of measares to reduce tile iocidace of 
overtime and Sunday workings. These measures include stoppa., of overtime 
work for office staff and revision of norms for Sunday cnsalement and filUna up 
the 'Shortages by way of re.adjustment in manpower. 

COIDBleats of tbe C. A. G • 

. The incidence of payments reprdins fall back and overtime (or the Jut 
two years endin, 19K6·87 i. given below :-

Overtime 
Pall Back waps 

A.IO" 
j/.31986 

22.19 
2.96 

(Rs. in Clores) 
A.lo" 
31.3.1987 

22.16 
3.23 

It may be leeD tbat the Compan~ is ~till ma~i~, htl" pa)'~eDti i~ 
~n~ectioD witb faJl back 'D~ Qv.,-time. 
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Further CommeDts of Go.erDmeDt 

The payment on account of overtime and fall back wages during the year 
1985-86 and ]986·87 was maintained more or less at the same level. Steps 
taken to control the expenditure have started payin. dividends during the 
current year. The position during the lst nine months of the fiscal year 
1987-88 is as follows :-

Budgetted 
Actuals 

Overtime 

Rs. I 5.11 crores 
Rs. 14.49 crores 

. Fall Back 

2.74 <:rores 
2.32 crores 

[Ministry of Energy. Department oreoa! File No.5S01l/9/87·CP 
dated 24.~.1988] I 

Reeommeudatton 81. No. 44 (Paragnpll No. 7.25) 

The Company's examination by the Committee has also revealed that 
the Department of Coal has not given proper attention to a sick unit like ECL. 
According to the guidelines issued by Bureau of Public Enterprises every 
administrative Ministry should review the performance of each undertaking 
under its administrative control every quarter. However. tM Department 
of Coal. had undertaken only one such review during each of the last 4 years. 
The Department of Coal has allo admitted in evidence that they have not 
been able to carry out the review every quarter. The Committee take a serious 
view of this lapse on the part of the Department of Coal and feel that had the 
Department carried out tbe quarterly reviews of the undertaking regularly and 
given proper directions to tackle the problem, faced by it, the working results 
of the undertaking would have been altogether different. The Committee hope 
that the ,uidelines of BPE would be meticulously followed in future by the 
Department of Coal in respect ot the undertakings IlDder its administrative 
control. 

Reply of the Go,erameat 

Tile D:plrtrne.1t of Coal are DIlW rellliarly reviewln, the performance 
of Coal h iil Ltd alld each of its subsidiaries includiol Eastern Coalfields 
Limited. 

[Mioistry of EoerlY. Department of Coal O.M. No. 11013/4/87- . 
, ~dQ1Jl. II. dated 9th Ottobcr, 1987] 
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aeeomme'mJadoD SI. No • .c5 (P ..... raph SI. No. 7.2~ aDd 7.21> 

The 'Committee arc distressed to note that inspite of the fact that the 
Government had accepted the recommendations of the Committcc on Public 
Undertakings contained in their 49th Report (1982-83) that there should 
automatic follow up acdon by Ministries on C & AG Reports, the C & AG 
Report on ECL which was laid before Parliament in 1983 was not formany 
brought before the Board of CIL/BCL for appropriate action until this issue 
was taken up by the Committee. In fact when the ~ommittee raised the 
point during evidence, Finance Director of CIL assured the Committee that 
"We will rectif'y the mistake in not bringing it before Coal India Board so far." 

It was only after the Committee pointed out this lapse on 7th October, 
1986 during the course of evidence of representatives of ECL, C & AG Report 
was formaUy placed before the CIL Board on 23rd October and ECL Board 
on 1s\ December, 1986. No explanation of CIL and ECL in this regard 
sccms to have been taken by the Department of Coal as was admitted by their 
Additional Secretary during his evidence when be said "We have not done 
that." The Committee are sorry to find that acceptance of a recommendation 
of this Committee was on paper only and was never followed up in practice. 
The Committee have to express their displeasure over this lapse on the part 
of ECL, CIL and allo the Department of Coal. The Committee hope that 
such a lituation would not be aHowed to occur in future. The Committee also, 
desire that the C & AG Report on EeL should be reviewed by the Department 
of Coal and the corrective action taken on the points raised in the Report 
Should be communicated to Audit and also the Committee on Public Under-
takings within next lix months. 

aeply of tbe Goverament 

The mistake hal since been rectified. Instructions have already been 
iSlued by Coal India Limited to all the subsidiary companies to follow the 
recommendationl of the Committee on Public Undertakings in regard to 
C & AG's report (Commerciah. 

After the receipt of the reported C & A G on ECL, a Committee under the 
chairmanahip of Sbri K.S.R. Cbari, cODsultaDt and former Secretary, Depart· 
ment of Coal, was appointed in April, 1985, to make an indeptb fltudy of the 
working of ECL, with a view to identify the various problems faced by the 
company and finding out remedial mealures to be undertaken to get ove-' 
these problems in order to enable the company to achieve its main objectives. 

The Committee memben had detailed discussions with the management 
team at the area level General Managers, Heads of Departments at the cor· 
porate level, Functional Directors and CMD of the company on tbe 
oblCl'vationl contained in the C & AG'. report. In itl report. the Committee 
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hal made wki ....... giag tdocuilm._tioot hishliptitl,lbe ftI'iou mortcomillll 
the company is suffering from and has suge_ted remedial m08lurel to be takon 
to rectify tbe same and also various other steps to be takeo by the company 
to improve its performance. The report of the Committee has already been 
aamined by the Government and decisions on various recommendations have 
been taken. Coal India Limited/Eastern Coalfields Limited have already 
been asked to take necessary action for implementin, luch of the recommenda-
tions as have been accepted by the Government. The implementation of 
Chari Committee's recommendations as accepted by the Government is likely 
to result in improvina the performance of Eastern Coalfieldl Limited in future 
and in overcomins the short comingl observed in the C & AG's report. 

CollilDcaD of Audit 

It is augested that a copy of the Chari Committee report along~ith 
a llatemeot indieaLiDs the particulars of reeoDUDOAdat.ioDl 8C(lcplCd Wilh".c:tion 
IabD there OD aod, the those not accepted with rouOILl therefore. may be 
.. Iosod &0 the • AdioD Takea No&c' for the information of COPU. 

A ltatomeot IhowiDg the m.in recommeadatioul/observatioDl made by 
the Comlllittee bead by Shri K.S.R. Chari and Governmeot decisions thorrOD 
it euololod. (Not appended), • 



RECOMMBNDATIONS WHICH THE COMMmSB 
DO NOT DESlKB TO PURSUE IN VIEW OF 

GOVERNMENT'S REPLIES 

ReeommeadatioD 81. No. 17 (Para._ph No. 3.117) 

Thc Committcc arc also surpriscd to hear from reprcseatativea or 
Dcpartment of Coal that their Dlpartment was oot Nviewing the iatlallation 
of C~ntralised coal handling plants prior to 1984. Thc Committee canDot 
condone such a lapse on .thc part of Adminiatrativc MitUatry. The Commiu.c 
would like to know as to why thc Departmcnt of Coal failcd to review 
thc progrcss of centralised coal handling plants prior to 1984. 

(a) Coal handling plant is an integral part of a project and tbe ., .... of 
layout is u'DaJly incorporated in thc Proje<:t .. Report alonlwith the •• timatlll 
provition for the conatruclion of Coal Handling Plant. Prior to 1984, till 
prolre.. of CHPs was reviewed alongwilb ·otber activitiell cooaected witll the 
completion of the prCljects to which it was 10 cater and oYel'all poaitioa .. 
respect of Coal Handliog Plaats (exilting as wlll.1 under CODttraaion) m 
cach company was furnilhed to the Department by the Coal eo ....... 
from time to time. Howcver, wbcn a larac number of gomplaints ltarted 
coming in from somc oflhl ora-oised lectors. like Power, Cement etc., it WIt 
CODsidcred dcsirable tbat programme for construction of CHP, mouJcl be 
ateppcd up and monitoriDl of CHPs taken up separately. 

(b) Thc Project Monitoring Divilion had boen set up iA the Departmeaa 
of Coal in March, ]980. After the monitoring formats wcre finaliled ta 
con.ultation with PJanniog Commission and BPE, these were circulated to 
aU thc Coal Companies for submission of Prolre.. Rcports at thc end of 
every quartcr. A scpara~e format for submission of progress reports ill 
respcct of CHPs under construction in each coal company bad alao bteD 
jntroduced for monitoring their progrei&. 
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(c) In ECL, the coming schedule af Non-Coking CHP is given below :-
No. of Coal Handlinr Plant, expected to be completed In 

87-l!8 88·8'1 80_,,0 90-91 Total 

No. Cap. No. Cap. NO. Cop. No. Cap. No. Cap. 
Existing 5 3.34 7 8.19 1 1.20 1 9.S5 14 22.28 
UOD 
31.3.87 _ ... _-_._-------_.-:------------

The overall percentage of coal expected to be handled by CUPs in elL 
at the end of 7th Five Year Plan in given below:-

--
1984-85 198' .. 86 1986·87 1987-88 1"1'8-89 1989-9'} 
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67 68 72 8u 84 -------- -
[Mini.try of Energy, Department of Coal O.M. No. 11013/4/81-, 

Admn. II dated 24.3.1988) 

Reeom_DdatioD 81. 31 (Paraaraph No. S. 44) 

The [review of HEMM of ECL conducted by the Coal India Ltd. 
in March, 1983, has also revealed that there has been improper acquisition of 
equipment as the Undertaking did not have sufficient or proper geological data 
at tho time of selection of equipment. For example the project proWiion wa. 
for scrapers-dozer combination only whereas later on it was realised lbat shovel-
dumper combination along with scrapers for top soil would be more beneficial. 
The Committee take a serious note of the mismatching of the equipment due to 
wrOD, specifications resulting in under or non· utilisation of the equipment and 
blocking of scarce funds. It is really surprising that ECL in spite of its long 
ltaDding in the field could not vi6ualise proper requirement of equipmtnt suited 
under the sco-mining conditions and selected· a wrong combination of equi-
pment i.e., scrapers and dozers whereat shov.ll-dumper combination along with 
IC1'8pers was considered more beneficial for to soil, resulting in the deployment 
of uuuitable equipment In projects. This in Committee's views is a clear case 
of failure on the part of Management and should be probed into with a view to 
fixing responsibility for this lapse. The Committee also recommend tbat tbe 
Company should review the usefulness of available equipment and transfer the 
surplus or idle equipment to other developmental works where these could be 
piDfully utilised. 

R.ply of the Goverllmellt 

In the iDitial period immediately after nationalisation ot Don-coking coal 
mine. amallopencalt mines were planned and taken up for immediate increue 
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in production. These small opencast mines were planned on the basil of avail-
able geological data without waiting for detailed exploration. 

The top soil is 80ft alluvium in this coalfield and so scraper-dozer com-
bination was c('\nside~d adequate to handle this and accordingly they were pro-
vided for in the project reports. After comm~ncing the O/B removal opera-

r tions, it was fouo~ tbat at lo.~e of the mines (e.g. M~b~bir ~/C, New Konda. 
Dabra) the top sod bad lateratlc boulders embedded In It which made OpcrL 

l tion of scraper difficult. Presence of lateritic boulders could Dot be ascertained 
! from the available geological data. After gaining the experiencc as above, 

scraper is not being provided for removal of top soil. In case of Hareshpur 
Opencast which was planned to be worked by scraper-dozer combination, the 
ECL Board directed tbis combination to be changed to shovel-dumper. 

The available scrapers are-now being deployed for soil reclamation work. 
reclamation of fire area iD lambad Fire Project & 1.K. Nasar Fire Project aDd 

r for making protective embankments around Opencast mines/ etc. again It high 
. flood. 

Tbe selection of scraper-dozer combination in the initial-years had been 
due to-lack of experience in opencast mining at ECL. All these project reports 
were discussed at various levels before their acceptance and u such DO indivi. 
dual is responsible for these decillions. 

[Deptt. of Coal O.M.No. 11013 (4)f87-Admn.1I dated 24.31988] 

Recommend.don Serial No. 39 (Paragraph No. 6.22) 

The Committee have also been informed that if the Undertaking 
takes over the land. it is obliged to provide employment to ODe of the family 
members of persons displaced from their land. In Committee's view. tbis could 
be justified in circumstances wbere ECL bas to recruit additional manpower for 
its requiremen~. The Committee. therefore, desire that the Government may 
consider the feasibility of making a suitable modification in the preseut practice 
of providiDg employment to land loser. The Committee recommend that in 
order to exercise effective control on the available surplus manpower. adequate 
lafeguards should also be laid down in granting luch concessions in any future 
neaotiations. 

Reply of the Government 

As per the instructions issued by the BPE, the practice of providiDJ emp-
loyment to the land losers has been discontinued. However. this change in 
policy came in for dverse comments by tbe members of Consultative Commi-
ttee attached to tbe Ministry of F.nc'rpy beld on 10. 2. 1987. There wa. ualai-
mity amons the members of the Consultative Committee .... t it w,. Dot fe.sible 



to oIUiD poqeuioD of land for coal projects without offeria. employment to 
land losen. One of tbe membors observed that manpower surplus in some 
areas could not justify abandonment of the humane policy of giving employ-
IIIODt to tho persons whose land, the sole source of their livelihood, is taken 
away. It is al.o the opinion of field managers that without offering employ-
ment to land losen it is virtually impossible to obtain land for coal projects. 
The policy is. therefore, being reviewed. 

[Miaistry of Energy, Department of Coal File No. SSOII/9/87-CP 
datod 24.3.1988] 

R.eco .... eHatioD Serial No. 43 (Paragraph No. ,.24) 

The Committee regret to note that the ECL has been incurring losaes 
mace ita inceplioJl and the cumulative losses of the undertaking at the end of 
1985-86 stood at RI. 719.58 crores not only wiping out its entire paid up capital 
of Rs. 373.69 crores. but also adding a further deficit of nearly Rs. 345.89 
crorea· Some remedial steps are reported to have been taken by the u.der-
tHiDg to improve its working results and to reduce losses but iospite of these 
remedial steps the losses of the undertaking are reported to be •• 0uDd Rs. 140 
crores for the year i986.87, breaking all previous records. The Committee 
take a very serious view of these mounting losses. The Committee are convinced 
that the undertaking has failed to take realistic corrective measures to improve 
production . performance, to reduce cost of production, to optimise the produc-
tivity of manpower and to optimise machine utilisation. In the absence any 
concerned efforts in this direction, the chances to achieve bruk-even point 
and come out of the red in the near future are very bleak. 

Reply of tile Govern .... at 

A Committee beaded by Sbri K.S.R. Chari, Consultant and former Seer-
tary. DeputmeDt of Coal had already examined the working or Eastem-Coalre-
fielda Limited reccatJy. The Teport ortbe said Committee bave been considered 
.. 4 <kc:Jsions on various recommendations made in the report have heeD taken 
by tbo GovcrnlDCDt. ne Coat India Limited/Satem Coalfields Limited have 
l1IeUy beea liked by the Government to implement such of tlte recommenda. 
tions as have been accepted by the Govemillent. The implementation of the 
wide-rangin, recommendation is likely to result in overall improvement of 
the performance of the coDlplJ1)1 OA all fnmU. 

C ..... eatsofA. 

nere.. .. improftment in the perfQf~De~ of the Company a~ _4 ... f'V_~ f~ ~e followin, tabl, ;-



Year 

1985-86 
1986·87 
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Loll including prior 
period lb. In crore s 

69.97 
142.19 

COIl oj production 
per lonne. 

Rs. 303.41 
Ra. 322. S5 --"-----------------------

Durmg 1986-87. the loIS has touched a record level and cost of production 
of coal also incrcucd substantially over the years. 

J'artber eomments of Government 

The production of coal by BCL during the year 1986·87 was 25.62' in.t. 
as against a production of 24.07 m.t. during 1985·86. Its productivity Unproved 
and OMS durina the years 1986·87 was 0.61 tonne as against 0.54 tODDe in 
1985-86. The increase in the loss suffered by BeL during' 1 986·87 was largely 
due to increase in the input costs. especially increase in the wages ariSing from 
increase in consumer price index (8%> and o.e interim relief SllQctioued •• '.f. 
J.J.1986. 



CHAPTER IV 

RECOMMENDATIONS IN RESPECf OF WHICH 
REPLIES OF GOVBRNMENT HA VB NOT 
BEEN ACCEPTBD BY THE COMMITTEE 

Recommendation SI. No.3 (Paragraph No. 2.14) 

The Committee also note that in terms of BPB guidelines inued in 
1979 and 1983 each public undertaking was required to formulate with the 
.pecific approval of the administrative Ministry, a statement of micro objectives 
consistent with broad objectives spell out in Industrial Policy Statement of 
December, 1977 to facilitate realistic and meaningful evaluation of the 
enterprise by ParJiamentary Committees and the Government. This,has not 
been done in the case of ECL. The Committee are not satisfied with the reply 
liven by Department of Coat during evidence that micro objectives were 
framed through annual plans. The Committee desire tbat tbe micro objectives 
of BCL should immediately be framed and got approved by tbe Ministry aud 
p1acod before Parliament. 

Reply of the Government 
"-. 

The administrative Ministties/DCl'artmentll were caned upon .ld~ BPE', 
O.M. dated 7th May. 1979 to advise the Public Enterprises under tbeir 
administrative control to spelt out their micro objectives consistent with tbe 
broad objecti¥el spelt out in the TnduRtrial Policy Statement of December, 
1977. The BPS's O.M. dated 26.2.l9R3 further clarified that the micro 
objectives formulated bv tbe public enterprises were to be approved by tbe 
administrative MinistrieslDepartments concerned. 

Coa1 India Limited. as a HoMing Company,fwith five subsidjllr;e~. 
including Bastern Coalfields limited was formed on TIt November, 1975. 
The objective" to be pursued by CIL and its subsidiaries are incorporated in 
tbeir respective Memorandum and Articles or AssoclationIJ whicb were 
approved by tbe Government and laid in both the Houses of Parliament in 
June, 1977. The statement of objectives. whicb elL and it, subsidiariea 
including EeL have to pursue, keeping in view tbe nature of its actiyitios. 
-"' afven below: 

(1) To promote the development and utilisation of coal reserve, in the 
~Ulltry for meeting the prescnt Ind Ulcel)' future fequiremt~~ of 
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the national economy with due regard to the need for consemtiota 
of non-renewable resources and safety to mine workers. 

(2) To raise the productivity 'of coal mining and related activitiei throuafi 
introduction of improved technology. streamlining of orpliiation 
and manalement and improving the skill' alid motivation of the 
work force. 

(3) To generate surpluses by optimum utilisation (jf production capacity. 
improving efficiency of operation and adopting appropriate cost 
reduction and cost control methods. 

(4) To make efficient arrangements for marketing and supply of coal 
so that coal. coke and other similar derivatives are available to 
consumers throughout the country Qonvenicntly at reasonable price •• 

(5) To promote research and development activities OD a continuin, 
basis in the areas of coal mining, beneficiation, development of new 
coal-based products or by products. fuel technology or any other 
area hlvinS a belrinS on conservation. development or utililation 
of coal reserves of the country. 

(6) To provide suitable facilities (or training with a view to upsradiD, 
the knowledge and skills of employees in different cate,ories and 
enabling them to make full use of their, capabilities. 

(7) To look after the welfare of the employees and to promote the 
establishment and maintenance of healthy relations between manaac-
ment and workers, to foster sense of fellowship and belongia, to 
the company among personnel at all levels. 

While it is true that the objectives mentioned above are general in the 
sense that they do not specify quantitative targets to be achieved, yet they do 
indicate the areas of activities, in which CIL and its subsidiaries have Up 
concentrate in order to give improved performance and in order to pursue 
the micro objectives as contained in the industrial policy statement of December, 
1977. In order to evaluate the performance of Coal India Limited and its 
subsidiaries, hicluding Eastern Coalfields Limited. specific yearly and quarterly 
targets are fixed for all the subsidiaries and for CIL in the Annual 
Plan and the Annual Action Plan. Evaluation against these targets indicates 
the extent to which a company has been able to achieve or nol achieve the 
objectives specified above. 

Annual Plan and Annual Action Plan specify the tarBets ill respect of 
objectives mentioned above, like production, productivity, despatches. project 
implementation, welfare measures etc. To illustrate tho point, some extrlctl 
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t'rom the Annual Plan and from Annual Action PJan for 1911-88 are being 
annexed (not appended) which clearly specify the targets of production, 
productivi~y, welfare measures etc. which, each company has to achieve. These 
tarpts are fixed after detailed discussion with CIL and concerD('d companies 
and the actual performance is monitored on a regular basis against these 
targets. Thus. it would imply that specific objectives mentioned above together 
with the targets for each company as prescribed in the Annual Plan constitute 
the mic:ro objcctives and they provide a scientific buis for a meaningful 
evaluation of the performance. 

ComlDeDts of Audit 

The Company has not yet formulated the micro objectives as recom-
..adod by Committee on Public U odertakings. The COPU may like to 
contider the reply. 

Farther comments of GovenmeDt 

No further comments. 

COlDIDeats of tbe Committee 

Pleue See Para,raph 10 of chapter I of the Report. 
.., .. 

Reeo...-ad.tioD SI. No.4 (Pu .... apJa No. 2.15) 

The Committee need hardly point out that the objectives drawn by the 
Coal IDdia for all its subsidiaries and placed before Parliament in June. 1977 
are worded rather too generally, while objectives and obligations to be framed 
UDder BPB ,uidelines, are required .to spell out specifically the broad principles 
for creation of varioul reserves, responsibility of self·fioancin,. Inticipa&ed 
return on capital employed and th", basis of working natioDal wa,e and 
pricing policies so that these could provid~ basic parameters for evaluatin, 
tile performance of· undertakings and also taking timely remedial measures. 
wMcever necessary. The Committee. therefore. recommend that the objectives 
of ECL should also be clearly redefined as per BPE guidelinCl to serve as a 
mandate tor the ..,rganisation and to evaluate its performaace with reference 
to those objectives. Tbese redefined objectives of ECL should be laid before 
the Parliament within six months of the presentation of this Report. 

Repl, of tbe GMerDlDeIIt 

Same .. the reply apiDlt Recommendation Sl. No.3 Parasraph No. 2.14 



Comments of A .... t 

The Compaay has not yet formulated the micro objectives .. recom-
mended by Committee on Public Undertakiall. The COPU may lite Ie 
consider the reply. 

FortIIer commeats of GoYenmeat 

No further comments. 

Commeats of tile Co_iUee 

Please St. paragraph 10 of chapter I of the Report. 

Recommendation Serial No. 10 (Paragraph No. 3.108) 

The Committee's examination of ECL has revealed that notwithstaudin, 
the time and cost over runs, there have other technical deficiencies in 
the project planning and implementation of projects. To cite a few example. 
Kenda openeast project was closed due to ge-omining problems after i~curr.ins 
expenditure of Rs. 240 lakhs. In case of Dobrana openC8.t, owioa to hard 
strata conditions, the project had also to be closed. This is indicative of the 
facts that projects were taken up without inadequate survey. The Committee 
are of the view tbat closing of the projects could have been avoided had there 
been adequate prospecting and pre-prospect survey before project formulation. 
The Committee, therefore, recommend that no project should be formulated 
and submitted to tbe Government for approval unle.s a thorough pre.fewbility 
study, detailed exploration, realistic method of implementation, problems of 
electricity rehabilitation of villagers (if involved). employment of local people 
etc. are gone into in fullest details. Tbe Committee would also like to 
emphasise that the undertakins will be weJl advised not to take up any new 
project in future without adequate assurance of the availability of surface land 
and State Government's support in ensuring law aud order for execution 01 the 
project. The expansion of mines within the existing lease hold should be reao~ 
ted to as far as possible. 

Reply of the Goverament 

In the initial period of tbe operation of the company immediately after 
nationalisation a number of scbemes mostly small one, were formulated OD the 
basis of data available at that point of tinie. However the projects now beia, 
formulated are based on adequate pre-feasibility study and exploration u pet 
norms or drilling. Perhaps no amount of detailed drilling can be considered to 
-be adequate to indicate all the geo-miniJJg features of the property and heace 
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certein norins about eltent or drilling has been worked out and followed b)' 
CMPDI. Under thc circumstanccs the possibility of encountering po-mining 
problems durin, tbe course of construction of projects cannot be ruled out 
even tboush the extent of drilling considered to be adcquate is heinl done. 

2. At thc stage of formulation of project. thc requirement with tegard 
to electricity rchabilitationetc. are spelt out. However, it would not be 
practical to considcr all thc problems related to availability of electricity. land 
rehabilitation of villagers and employment of local people at the time of proj-
ect formulation and placed before various authorities for approval. COlside!" 
don of these problems and arriving at a feasible solution to sort out these 
probelms is a management function which is takcn up concurrcntly as tho 
project is processed for approval and takcn up for implementation. It may nOt 
also be feasible to obtain assurance with r~gard to availability of land. main-
tenance of law and ordcr, beforc thc projects are taken up as this will involve 
Jar. scale nelotiations with a large numbcr of owners and statc Government 
would not ·mormaJly given an assurance of this nature. However at tbe appraisal! 
ICI'Utiny stage tbc rcasonablcncss of amount of rime for completion of tbese 
activities is ascertained before a projcct is processed for Government approval. 

[Ministry of Encrgy. Dcptt. of Coal O.M.No. 11013!4/87-Admn. II 
dated 9.10.87J 

Commeats of the Committee 

Please see paragraph 13 of Chapter J of thc Report '. 

Ilecommendation 81. No. 281 (Paragraph No.4.9I) 

Thc Committee arc distressed to note that the performance of Company's 
own J.K. Ropeways which was installed for extracting and transporting 
of land has been very poor. The capacity of J.K. Ropeways has been derated 
by the Company from time to time. f_s against the designcd capacity of 45 
laths tonnes, the capacity was fixed at 41.34 lakh tonnes after a study condu-
cted by Industrial Engineering Department (fED) in 1978. The lED found 
that with the prcscnt arrangement for working of J K. Ropeways terget could 
be fixed at 60 per cent of tbe rated capacity to produce 25 lath tonnes. The 
lED also indicated that it was possible to increase the target by introducing 
an incentive scheme. The Capacity of the Ropeways was further derated to ISg 
lakh tonnes aftcr a study Carried by M!,. Magnum Industrial Product. It is 
rather unfortunate tbat the Company could not acbieve even the further derated 
capacit, of 15 lakb tonnes in any of tbe years. Tec production of J. K. 
RopewaYI ranged from 6 lakh tonnes tll 13.86 lakh tonnes from 1975-76 to 
1985-86. On account of poor pt}l'formaoce of J.K. R"pewaya. the sand Rowin 
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bad to be done by private contractors. The Committee also regret to point 
out that wbile the full capacity of 1.K. Ropeways remained under-utilised, tho 
Company procured sand from private parties. From 1975·76 to 1985·86 the 
sand supplied by J.K. Ropeways was 120.31 Jakh tonnes aud laud procured 
from private parties was 107.66 lakh tonnes. In terms of cost, the cost of saud 
supplied by the J.K. Ropeways was 200 per cent more as co~pared to the COlt 
of the sand supplied by private contractors during the last 5 years. In the 
opinion of the Committee such a wide gap in cost can hardlY be justified. The 
Committee recommend that the company must take necessary steps to optimise 
the capacity utilisation of 1.K. Ropeways and also to bring down its COlt of 
supplying sand to make it competitive with private eontractor. Bamest eiforQ 
Ihould also be made to minimise the dependence on private contractor. 

Reply of tbe GO'ernment 

In order to optimise the capacity utilisation of 1.K. Ropeways. MI •• 
Magnum Industrial products, Calcutta were appointed consultants in January, 
1986 to conduct investigations into operationaJ~problems of I.K. Ropeways 
installations. 

TheConsultanh' report was received in March 1986 aud actions were 
initiated on tbe recommendations from April. 1986. Due to these. actions, 
there has been marginal improvement in out dumping through the monocabJe 
ropeway system only. Bicable rope way needs major revamping and the total 
performance depends on efficient operations of Bicable & Monocable Rope-
waYI. 

As the operational efficiency of J.K. Ropeways could not be improved, 
colt of sand won through 1.K. Ropeways has not become competitive. 

In EeL, 47 collieries are practising sand stowing aud of these ollly 12 
collieries are linked· to 1.K. Ropeways for supply of sand. Remainin.35 
coJlienes depend on contractors for supply of sand. Dependence on contra-
ctors for su~ply of nd for these collieries will continue till any expansion 
scheme of I.K. Ropewaps is taten up. 

CommeDts of Audit 

The ministry has stated that since J&K Ropeways could not improve Its 
operational efficiencies, dependance on contractor for sand requirement would 
continue. The Jatest position of capacity lItiJiFaticn of J &. K Repeway. aa4 
OIpeaditure OQ ~aDd tranSfort f~r f~~ J~.t t" 0 )'ra18 are $iVCD below:-



.-.... _-

'fear 

1985-86 
1986-87 
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QuantiIY (in lakh tonne) 

9.71 
7.96 

Expenditure (Rs. in crore) 

9.43 
10.64 --_._---------

Further Commeats of GoVel'DJDfDt 

The observation of Audit is correct. 

[Ministry of Fnergy. Department of Coal O.M. No. 11013 (4)/87-
Admn.II dated 24.3.1988] 

CommeDts of tile Committee 

rJeas!, lee ParaJfaph 19 of Chapter I of the Report· 



CHAPTER V 

RBCOMMBNDATIONS IN RESPECT OF WHICH FINAL 
_. RBPUBS OF GOVBRNMBNT ARE STILL AWAITED 

ReeomllltJdatloa Serial No. t (Paragr.pb Nos. 1.16 a. 1.11) 

Eastern Coalfields Ltd. (ECl) was incorporated on 1st November, 1975 
wben Eastern Division or erstwhile Coal Mines Authority Ltd. was conver_ 
ted into a separate Company as a Subsidiary of Coal India Limited. The 
Committee are surprised to note tllat tbe legal rormalities (or the transfer of 
assets and liabjlfties (rom CrL to ECl. have not been completed even after 12 
years o( the incorporation of' the Companv. The delav is stated to be due to 
non-availability or title deeds ror e~ecution or registered conveyance deeds 
It is also stated that the title deeds were not handed over bv tbe erstwhile 
owners to tbe Central Government for !lome reallons or the other making tbe 
fdentiflcation or the assets extremely difficult and in some cases leading to 
unnecessary litiglltions stm pendin!X in different Court~ of'Law. The Commi-
ttee bave also been Informed that since the mines. were taken over by Govern-
ment by way of' natlona1t!latioo, all docume-nh relating to tlle ownership could 
not be located. The other factor W8!l the unctrtainty ot' f'uture organisatio 
of coal companies. The Committee are not convinced of tbe reasons advanced 
by the Department of Coal and tbe Holding Company (CIL) in tbi, re~ard. They 
feel tbat as tbe Government transferred all the IlS!lets and liabilities in the 
name of Coal India by a notification. tbe CIL in turn could bave likewise 
transferred the assets etc. to its subsidiaries including Eastern Coalfields Ltd 

The Committee allo find that in the absence of title deeds etc. ECL is 
not In a position to raise loans independently. It can take toans at prelellt 
only through the Coal Indi'l Limited. This lituatlon could have been avoided 
if both the Department or Coal and Coal t ndia Ltd. had taken timely action 
to find a solution to the problem of transrerring assets to ECL. The Committee 
rect)fDllend that legal formalities should immediately be completed and asset. 
and tia.,ilitie, tran,rerrei in f'lYo\lr or BeL witMn a period of' six months, 
as promised by the representative or the Ministry durin, his evidence. 

Repl, of the Go'eram. 

In dof'erenoe to tbe recommendatioo or the Committee to complete the 
lelal formalitio. iQ th., mattor of traosfer of .. sotl ad liabilitiCl to Baste"' 
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Coalfields Limited immediately and in fulfilment of the commitment made by 
the Government in course of oral evidence. Coal India Ltd. were asked to take 
necessary steps in the matter. Coal India Limited have made prosresl in the 
formulation of variou. proposals in consultation with a reputed firm of Char-
tered Accountant MIs S.R. Batliboi & Co. for the purpolO of'rl •• ferring the 
assets and liabilities from Coal India Ltd (Holding Compoy) to ill variou. 
subsidiary compani:s including Eutern Coalfields Ltd. While all out efforts 
are being made to get the job accomplished as SOOD .. poaible. it ha. not 
been possible to complete tile job hy the 30th Jane, 1987 as promised aDd .ome 
more time is needed to completo the salle. Tho Lok: Saltba Secretariat havo 
already been requested vide this Department'. letter No. S5019/4/86·CA dated 
1.7. 1987 to kindly apprise the Committee. of the position and ,rant at lout 6 
alontb,' PlOTe time to get the work completed. 

(Ministry of aner8)'. DepanmeQt of Coal 0 M. No 11013(4)/87 
Dated. 24.l.1S'88 

Fartber Reply at Goter.meat 

Coal India Limited have siDce formulated the schemes for transfer of 
assets aud .Iiabilities from Coal India Limited to ita subsidiary companies 
including Eastern Coalfields Limit~d. The proposal containing the achemes 
have been rererred to the Depart ment of Company Aft"ain kl.. February, 1988 
for their consideration and approval. The implemeDtation of the schemes. 
re,arding transfer of alsets and liabilities from Coal ladia Umited to EaI&ern 
Coalfields Limited. amongst otbers will be undertaken by Coal India Ltd 
after gettinl the approval from the Deptt. of CompDY Affairs which is 
expected to take some more time. The Lok Sabha Secretariat has. therefore. 
already been requested vide O.M. No. SS019/4/8S-CA dated 11.1.1988 to 
grant a further extension of six monthl time for completion of the job. 

AI loon ali the subject matter is fiuli1ed, tbe CPOU S"tt. will be 'oIy 
jllformed. 

[Ministry of EMIlY, Department of Coal O.M. No.1 H)n (4)t17-ADMm 
dated 5.4.'981.] 

Commgts of the Coaadttee 

Please He Parasraph 7 of cbapter I of tbe Report. 

Reco.mea •• ttoa SI·. NOI. 27 (Par.an,. NOI. 4.71 ad 4.72) 

The Committee Dote tbat the CompaDY take. !Jote of abort •• 01 
more than S% of tbe stock and 1000 tODDel of more in collierin. 
Durin'. 1981·12 to 1984·85, sucb'.hortqea were to the tune of 5.83,6.66, 1.91 



inci 3.18 lath taDDes. I'elpeCtive1y. Duri. thele yean. the number of cues of 
disciplinary action against the officers relPonsible for shortages were 34. 37, 24 
aud 11 n:spootivoly. The punishment awarded "'al warning. stoppqe of 
iBGIUMIlt asad stoppage of promotion. In Committee's view the punishment 
awarded ill these casca is very lenient as compared to the value of Coal foud 
lbort and in fact it cacourapd the dishonest employco. to indulge in offence. 
The Committee are of the firm opiaion that the punishment should. be more 
severe and deterrent. Even tbe Additional Secretary, Department of Coal was 
frank enough to admit in evidence when he stated "my feelling has been tbat 
the pUDi.bmeot bu not been COIDIDOD8Urate with the offeoce committed." 

No doubt the punishment awarded at pre,ent was iu terms of guidelines 
approved by tbe Government but the auidelines appear to be too soft aDd 
ineffective in achieving the objective of stopping the prevailing malpractices 
is the undertaldn,; Tho Committee, tberefor. recommend that as 8areed to in 
evidonce by tbe Additional Secretary, Dep .• rtment of Coal. the Government 
Ihould revise the guidelines for awarding punishment with a view to providins 
severe and ex:amplary penalties for those funds responsible for the shortases of 
coal. 

Reply of the Goftl'llmeDt 

Coal India Ltd. hu formulated the guidelines in respect of punitive 
action to be taken regarding coal Itock Ihortage. Before tbese guidelines 
are revised. it is necessary to carefully review the procedure being followed 
in the accOunting of coal raisings and stocks. Coal India Ltd. has 
let up a group to go into tbe existing production, despatch. stock 
reporting system with a vicw to remedy the deficiencies. if any, that exilt. 

The framing of revised guidelines by CIL regarding the write off of 
stock and curtainins the power of the subsidiary companies will serve to brin, 
aU cases of serious shortage before the Board of Coal Jodia Ltd· which can 
take a view whether the responsibilities for the shortage has been fixed and 
appropriate action taken. 

eoalDllltl of Audit 

M nptdl setting up of a group of Coal India Ltd. to go into this 
production/stotk reporting etc., no rco:ord'l nre available with the Company. 
The Ministry may indicate the date on which the CIL had set up the 
sroup and when il thil .roup expected to submit itl report. The time likely 
to be taken in formulating the revised suidelincs after the receipt of the 
report of the aroup may a110 be inserted in the reply. 
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COaDter Com ... of Gover ... 

Coal India Ltd. has set up the committee vide its order No. CIL/D(PJ/ 
1100 dated 1~.9. 1987 under the Chairmanship of Dr. R.P. Aiyar, Director 
11M to examine the adequacy of tbe present Management Informadon 
System at Area, subsidiary and holding compauy levels and bring about 
improvements with particular reference to the needs of level at which such 
information is to be used. 

The Committee which Will expected. to lubmit its report by December, 
1987 has not submitted its report as yet. The report il expected to be 
available in next 3·4 montbs time. Only after receipt of the committee's 
recommendation, elL will,So in for formulation of tbe revised suideJinel. 

[Ministry of Bnergy. Deparment of Coal O.M. No. 11013 (4)/87·Admn. II 
Dated 24.3. 1958.] 

Comments Of die Committee 

Please '" pargraph 16 of Chapter I of the Roport. 

Reeommeadation 81. No. 41 (Parqnph No. ,.24) 
Even though the Undertaking has been conscious 'Of the fact that 

surplus manpower was available with them right from the beainning, yet 
no scientific study was conducted to ascertain the actual number of surplus 
strengtb. The surplus manpower which ac:coroing to EeL was 9,000 in 1918 
increased to as much al 50,UOO in 1985 as per Chari Committee's estim ,tes. 
During evidence the Committee were also informed by the Department of 
Coal that calculation of surplus manpower so far was based on loose analysis 
done on the basis of man shift in other conntries etc. It is only recently that 
the Bureau of Industrial Costs and Prices (BICP) has been asked to make 
the first scientific study. This will be the scientific study of each mine and 
win provide normative basis. The report of BICP is expected any time. 
The Committee bope that BICP would give their report at tbe earliest 
which wil' not only provide reliable data of exact number 
of available surplus manpower but will also help in transferria, the idle 
manpower to other mines wbere manpower was needed. The Committee 
would like to be apprised of BICP recommendations and the action taken 
by Government/Company thereon within six months of receipt of the 
recommendations. 



RecommeadatioDl of BICP have Dot yet been recefyed •• 

[Dated 9.10.83] 

(Ministry of BnuD, DepartmeDt of Coal File No. S5011/9/8a.a-

NEW DELHI; 
25. Aptil 1988 

5, J'atshakha. 1910 (S) 

VAKKOM PURUSHOTHAMAN 
Cha".",.". 

(lommlltee (111 NNe U""takl"" 

.. 
-At tbe time of factual verllcatiOD BeL bas stated that the Blep .Report OD NCIC'IIIIIlft 
COlt bel .Iace beea fIICifted. 



MI.tel of the J4,II Sitting of Committe. 0" Public Und,rtale/"g, 

H./II Oil 21,t April. 1988 

Tbe Committee sat from 1 S. 30 hR. to 16.00 hra. 

PRESENT 

Shri Vakkom Purusbotbaman-Chairman 

MBMBB1UI 

2. Shri Dinesh Gos"ami 
3. Sbrimati Prabhawati Gupta 
4. Prof. P.I. Kurien 
S. Shri K.B .. Rao,oath 
6. Shri Barish Rawat 
7. Sbri LeI Vijay Pratap Sinah 
8. Shri Jaleah Desai 

SBCIlBTAIoIAT 

1. Shri R.D. Sharma-Dlrtctor 
.... 

2. Shri Rup Chand -Senior Financial Committlt 011", 
OFFICB Of THB eoMPTlWLLBll Ii AUDITOll GBNBRAL OF INDIA 

J. Shri D.N. Anand-Secretary. Audit Board. 

The Committee considered and adopted tb~ draft Report on Action 
Taken by Government 011 the recommendation contained in the 
Twenty Fifth Report (1986·87) of tbe Committee on Public Under-
takin,s 00 Butern Coalfields Limited, as approved by tbe Action 
Taken Sub·Committee. t 

• • • • • • 
4. The Committee autborised tbe Chairman to finalise the draft Reports 

on the basis of factual verification by tbe Ministries/Undertakinls concerned 
and Audit and present tbe same to Parliament. 

Th, Commillee then adiol.Tlled. 
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APP!MDIXD 

(J'/. reply to recommendation at 81. No. 22 of Chapter m 
Stol""e111 shtJwlng law and order incidents in ECL a"d BeCt si"c;e 1971-18 

-. 
Year Gherao Arlau!t U";'1I Stoppage Murder Total 

riva lry I ofwnrk! 
dash Ohstrurt;OIi 

J. East"" CDtlljlefd, LImi"d 

,"'" 1977-78 S3 26 J1 17 107 
1978-79 126 32 6 2S 189 
1979-80 102 28 3 17 ISO 
1980-81 115 33 4 19 171 
1981-82 71 38 8 4S 5 167 
1982-83 89 47 5 67 9 217 
1983·84 26 32 2 22 2 84 
]984·85 21 19 2 14 2 SIS 
1985-&6 8 18 6 3 35 
]986·87 3 11 3 12 
1987-811 2 3 3 2 10 
(upto Au,. 87) 

11. Bharot Coking CtHll Limited 

1977-78 25 19 7 8 S9 
1978-79 3S X) 4 20 79 
1979·80 ... 29 20 97 
1980-81 12 2Q 12 53 
1981-82 7 26 2 . 19 54 
.Mz.tI3 14 22 17 3 56 
1983-84 17 11 2 4 34 
1984-85 9 IS 6 30 
1985-86 22 8 12 42 
1986-87 4 6 6 16 
1987-88 1 2 3 
(upto Au,. 17) 
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APPENDIXm 

(Vltk Para 3 of the lDtroduction) 

Analysi, of the Actiu,. Taken by Go"'"".1It 011 1M reeommendalloru 
co"tained in the 2jth Report of the Committee 0" Public 

UntkrtQkl"gl (Eighth Lox Sobh~) 0" &U,ern 
Coalfields LImited 

I. Total number of recommcndatioQI 4S 

n. Recommendations that have been accepted by the Govern-
ment (VIde recommendation at S1. Nos. 2, S-9, 11-16, 18-26-
29-31. 33-38, 40, 42. 44 and 45) 34 

Percentale to total 

m. Recommendation which the Committee do not delire to 
punue iD view of Government's reply (VI. recommenda-

75.55 % 

tiOD at SI. NOl. 17, 32. }9 and 43) "- 4 

Percentale to total 

IV. Recommendations iD respect of which replies of Govern-
meDt have not been accepted by the Committee Wide 

8.89% 

recommendatioD at SI. NOl. 3,4. 10 & 28) 4 

Percentage to total 

V. RecommendatioDS in relpect of which fiDaI repliel of 
GovernmeDt arc It ill awaited (V/4e t4'C)oQlmendation at 

8.89% 

SI. No.. 1, 27 and 41) 3 

Percentap to total 
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